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, COUNCIL· OF STXTE. 
~rid4y: ~Ot1t~I>.'jJ~ber. 1935. 

The (JC)lln~il met'at the Couneil Chamber at Viceregal Lodge at Eleven 
of the Clock, the,Honourable thl3President in the Chair; 

.. ;, MEMBER.SWORN: 

The Honourabi/ Mr. David Goorge':MitcheU, C.S.1., :C.I.E. (Industrie~ 
and Labour Member), 

QUESTIONS AND ANSWERS. 

TELEGRAPH ENGINEERING SUPERVISORS RECRUITMENT EXAMINATION • 

. 76. THE HONOURAlILE MR. JAGADISH CHANDRA BANERJEE: 
(i' Is it a fact that an examil1ation waS held for recruitment to the posta of 
Telegraph Engineering Supervisors? 

(f4) Will Government be pleased to .state where Buch examination wat 
held and when 1 

(tii) How many oandi~tea appeared at the said examination from each 
of the different provinces .of India. and from each different community 1 How 
many candidates came out slIcceasful and how many of theln were Hindq 
and how many were Muhammadans and how many from other communities , 

(iv) Is it a fact that among the successful candidates three were 
Muhammadans, and, if so, are those three successful Muhammadan candidates 
going to be appointed 1 

(v) Will Government be pleased to state the names of all the successful 
candidates and the different provinces from which they come and also the 
community to which each of them belong '? 

(1Yi) Will Government be pleased t.o state whether any Bengali Muhammad-
an came out successful, and, if 80, whether he will be appointed in the post 
of Telegraph Engineeriug Supervisor? If not, why not? 

(vii) Will Government be pleased to state how many Bengali Hindu 
candidates came out successful at t.he said examination and how many of them 
will be appointed to the said posta '? 

(viii) Will Government be pleased to state the maximum age limit and 
the minimum educational qualifioations prescribed for the said examination 1 

( ]67 ) 
B 
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(iz) What steps were taken by Government to notify the said 
examination? 

Tn HONOURABLE MB. D. G. :MITOHELL: ~t) Yee. 
(tt> On the 14th, 15th and 16th January. 19M at Calcutta, Daooa, Gauhati, 

Patna, Bombay, Rangoon, Nagpur, Madraa, Lahore, Rawalpindi, Delhi, 
Karachi, Lucknow and Agra. 

(Mi) 1,201 candidata excluding ~egra.phiata appeared for 'he examination. 
A statement showing their communities and circIea is placed on the table. 
eeventy candidates qualified; of these 63 were Hindus, four Indian Christiana, 
two Sikhs and one Muslim. 

(tv) and (vi). Only one Muslim candidate who belonged ro the Punjab 
and North West Frontier Circle qualified. He was selected for training and 
Appointed as Engineering Supervisor. 

(v) Government do not consider that any useful purpose would be served 
by laying the list of namf'-B on the table, but it can be seen in the Director 
General's office. 

(vii) Seven qualified; two have been selected for training as Engineering 
Supervisors. 

(viii) The maxinlOnl age limit was 24 years. The minimum educational 
CJualifications were a pass in the Cambridge School Certificate examination 
or the Intermediate Science examination of an Indian University or the posll8&-
Ron of the diploma in Electrical Engineering granted by the Victoria Jubilee 
Technical Institute, Bombay, or the Chllege of Engineering, POOM, or the 
Government School of Technology, Madras. 

(iz) The notice regarding the examination was published by all heads 
of circles in Beven i88Ues of the newspapers in their ciYclt'!8 in which departmental 
advertisements are usually published. 
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[20TH SEPT. 19M· 

CLAssInCATION OF GoVERNMENT QtJ..UI.TEB8, NEW DELIJI AND SIMLA. 

77. THE HONOURABLE MA. JAG.ADISH CHANDRA.. BANERJEE: 
(I) Will Government he pleased to state whether the first change in the cla88i-
flcation of quarters in Delhi was introduced in 1924 from .. European" alid 
.. Indian" to "unorthodox" and "orthodox" and whether that changed 
classification was applied equally to officers', clerks' and members' quarters t 
If 80, will they be pleased to state how, when and why this classification was 
withdrawn from the officem' quarters in Delhi and Simla and was retained only 
for clerks' quartf'rB and members' quarters 1 

(ii) Is it a fact that at present there is no distinction of orthodox a.nd un-
orthodox in the matter of allotment of officers' quarters in New Delhi and Sim1& l 
If 80. will Government be pleased to state how many of the quarters in Queens-
way. Queen Victoria Road and Queen's Square and Ferozeshah Road 
have been allotted to Anglo-Indian and European officers during the last four 
years , 

(iii) Is it a fact that such quarters have been kept solely reserved for 
Indian orthod~x gazetted officers ~ 

(iv) Is it a fact that some of the bungalows on Ferozeshah Road, Electric 
Lane and Canning Lane which are allotted to Members of the Indian Legisla-
ture are still named as orthodox gazetted officers' bWlgaJows1 If so, wiD 
Government be pleased to state the reasons for withdrawing the c1aBBification 
of orthodox officers' bungalows and unorthodox officers' bungalows in .DeIhi 
and Simla 1 

TH~ HONOURABLE MR. D. G. MITCHELL: (i) The Change was for clerks' 
quarters only. Officers' and members' houses and. quarte~ were uever des-
cribed as "European" and "Indian." . . 

(ii) The reply to the first part is in the affirmative, subject to the excep-
tion that there are some orthodox" D " class houses for officers in New Delhi. 
None of the quarters fCferred to in the second part of the question have been 
allotted to European and Anglo-Indian officers in the last four years. 

(iii) No. There is no bar to their occupation by officers JivinlZ in un-
orthodox style. 

(iv) Yea. I have already expla.ined that cert.ain "D" da~~ officers' 
houses are classified as "orthodox. " 

REASON WHY EMPLOYEES ARE ALLOWED TO oCCUPY GOVERNMENT ORTHO-
DOX QUARTERS IN SIMLA AND GOVERNMENT UNORTHOnOX QUARTERS 
IN NEW DELHI. 

78. THE HONOUllABLE MR. JAGADISH CHANDRA BANERJEE; 
(i) Is it a fact that the clerks of the Government of India offiees occupying 
unorthodox quarters in DelM are compelled to aooept unorthodox quarter. 
in Simla? If so, will Government be pleased to state the reasons why 
"Superintendents are aUowed to occupy orthodox clerks' quarters in Simla and 
unort,hndox bu~alows in New Delhi? . 
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(ii) Is ita faotthat the clasBification of orthodox and unorthodox haa 
heeD. removed from officers' quartel'fl in the allotment rules framed in 19M-34:' 

(tii) Is it a fact that previously the Bcmloe quarters for officers in Simla 
used to be classed as unorthodox quarters 1 If so, do Government propose 
to force those superintendents and other officers who now occupy orthodox 
olerb' quarters in Simla and who live in New Delhi in unorthodox officers' 
bungalows, to occupy Bemloe quarters in Simla 1 If not, why not 1 

(iv) Will Government be pleased to state the reasons for introducing this 
distinction in matters of classification of quarters between the cler.ks and the 
junior officers 1 

TilE HONOURABLE MR. D. G. MITCHELL: (i) The reply to the first 
part is in the affinnativc. Under the rules in force before 1933 " A " class. 
orthodox quarters in Simla wcre allotted to superintendents, assistants and 
olerks receivin~ emolument.'! of more than Rs. 300 per rnensem. There was no 
upper pny limit. When the new rules were introduced. in 1933 these .. A " 
class quarters were reserved for Government servants drawing over Rs. 300 
but less than Re. 600 per mansam. The GO\rernment of Indi;). -decided at the 
time that officers whose emoluments on the 15th June, 1932 were Rs. 600 or 
more per mensem and who were allotted" A" clas8 quarters for the financial 
year 1933-34 or the summer season 193:J should not be required to vacate 
their quarters. It is undElr these orders that three officers oCcupy" l" 01888 
orthodox olerks' quarteJ'R in Simla. and "D" class officers' hOUSPB in New 
Delhi. 

(ii) No. 
(iii) and (il'). The houses on the Bemloe E.~tBte have always been clasBed 

as officers' houses. The position of officers who are now occupying .. A " 
class orthodox clerks' quarters is explained in the reply to part (i). Govern-
ment do not admit that there if'! Anv invidiol1s distinction, nnd dn not consider 
tbat any ar.t,jon is necessary. . 

SUBLE'M'ING 010' GOVERNMENT QUARTERS IN NEW DT4JLHI A.ND SIMLA TO 
OUTSIDERS. 

79. Tn HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(t) Is it a faot that Government quarters both in New Delhi and Simla 
have been made " source of income by the tenants by means of 
subletting main buildings to outsiders who are not employees of the Govern-
ment of India moving offices ? 

(it) Is it, a fact that servants' godowns attached to unorthodox quarters 
both in Simla and Delhi are rented to outsiders 1 

(iii) Is it a fact that this· means of income is adopted by most of the 
unorthodox clerks! Do Government propose to make stringent rules by 
which such tenants who rent out either portions of main buildings or 
servants' godowns to non-Government employees should be penalised by the 
withdrawal of the liens on their quarters! If not, why not' 

TBlil HONOtTBABLE MR. D. G. MITCHEr~L: (i), (ti) an.] (iii). The aHot-
ment rulea both for New Delhi and for Simla prOvide for the authorised Bub-
letting of quartere in. certain special oircumstances. Unauthorized 8ublettillg 
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iJ 4\ breaob. of the rules and when such a breach .is detected the olender is 
declared t.o he ineligible for Government qual'te1'8 for a 8tated period. The 
rules are sufficiently stringent, and the main difficulty is to deteot and prove 
individual cases. My Honoura.ble friend will realise that the unauthorised 
8ubletting of sen.-ants' quart.ers is even more difficult to detect than the un-
authorised subletting of main buildings, but he may rest a&"lured that every-
thing possible is being done to prevent abuses of the rules. 
O<ICUPATION OF GOVERNMENT UNORTHODOX QUARTERS, SIMLA, BY EMpLOYERS 

ENTITLED TO SUofLA. HOUSE-RENT ALLoWANCE AT THE OW RATES. 

SO. THE HONOURABLE MR .• TAGADISH CHANDRA BANER.JEE: 
(i) Is it a fact. that most of the Anglo-Indian a.nd European stldf of the civil 
offices entitled to Simla house-rent and drawing housp.-rp.nt allowance at the 
old rates are at present in occupation of unorthodox quartel'M in Simla 1 

(ii) Will Government be pleased to sta.te the names of those occupyiug 
Government quarters in Simla and drawing old rat('.8 of houRe-rent allowance? 

(iii) Will Government be pleased to state whether such persons arc paying 
the whole of their Simla house-rent allowance &8 rent of the Gc)vernment 
quarters occupied or are paying only the assessed rent of the quarters? 

(it,) Will Government be pleased to state in how many cases employees 
drawing old rates of Simla house-rent allowance and oooupying quarter. 
in Simla are paying leas &8 rent of Government quarters than what the, 
draw from Government as Simla house-rent allowance and in how many cues 
they arc paying more by way of rent of Government quartel'fl occupi~d than 
what they draw 88 Simla house-rent allowance ? 

THE HoNOURABLE MR. D. G. MITCHELL: (i) A small number of the 
ata.ff entitled to the Simla house rent allowance at the old, rates are in oooupa-
t,jon of unorthodox clerks' quarters in Simla. 

(it) M8I!8r8. K. C. Mukherjee, G. N. P81Ul&8, N. E. Debenham, S. F. Coate. 
and J. N. Dutt. 

(iii) They pay the assessed rent. 
(·iv) Three and two respectively. 
BASIS ON WHIOH GoWRNMBNT QuABTERS IN' SIMLA A.BB A.LLO'rI'BD. 

8l. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(i) Is it a fact that the allotment of Govenlment quarters in Simla is made on 
the basis of juniority with a view to giving advantage to low paid officers ? 

(ii) Is it a fact that several assistants getting higher sa.laries have been 
allowed to occupy I' C" class unorthodox quarters in Simla. in preference 
ttl men on lower salaries 1 If so, why? . 

To HoNOURABLE Ma. D. G. MITCHF..LL: (i) New allotments are made 
',ia order of juniority within each cl888. 

(it) Before 1926 "C" class unorthodox quarters in Simla were open to 
clerks drawing less than Rs. 4l)() per mensem. When the pay limit waslow~ 
fu Rs. 800 it was decided that no tenant would be required to vacate quarters 
already allotted to him until he became .. out of OM .. under the olel classifica-
,tion, or unlees he himself wished to do so. Five o~ whoeepay'eDetlIU , :as. 300 per IDCQ8eD1.al'e still in occupation of " C .. OM unorthodox quartaa 



QUESTlON8 AlfD .&.N8WBB8. ITS 
NUJlBEROP EMPLOYBE8 WHO LlV£ IN GoVEBNllENI' UNORTHODOX QU.urrBU 

tN Dl:LHI .&.LInl"l'BD GoVERNMENT OaTHODOX QUARTERA IN Rna.A Dr 
1935. 

82. THE HONOURABI.E MR. JAGADISH CHANDRA BANERJEE: 
(l) Will Government be pleased to state the number of Government of India 
employees who live in unorthodox quarters in Delhi but were allotted orthodox 
quarters in Simla in 1935 either for the whole of the Simla season or for tem-
porary periods and also the number of employees who live in orthodox quarters 
in Delhi, but were allotted unorthodox quarters in Simla in 1935 either for thf. 
whole of the Simla se880n or for temporary periods 1 

(ii) Is it a fact that a large number of orthodox men were allotted 
unorthodox quarters in Simla during the year 1935? If so, why'? 

(iii) Is it a fact that " orthodox "and "unorthodox" olassifications are 
two watertight oompal.'tments for the purposes of allotment within the year' 

THB HONOURABLE·MIt. D. G. MITCHELL: (i) There were three cases of 
each kind. 

(ii) No. Only three orthodox men were allotted unorthodox quartera 
in Simla. 

(iii) No. Orthodox clerks are allotted unorthodox quarters only after 
the demands of unorthodox applicants have been met and "ice versa. 

OuSTING OJ' EUROPEAN OJ.BRKS OF ARMY HEA.DQUARTERS OWING TO AJ.l.oT-
JIIIl)JT OF GoVERNMENT QUARTERS IN SIMLA. BY JUNlORITY. 

83. THE HONOURABI.B MR. JAGADISH CHANDRA BANERJEE: 
Is it a fact that owing to the allotment of Simla quarters by juniority of pay 
the European element of tht> Army Headquarters OffiOO8 are being practically 
ousted from the unorthodox quarters 1 If so, do Government propose to 
amend the rules of allotment of Simla quarters in such a way that the 
junior European and Indian employees may get equal chances of getting 
quarters 1 If not, why not? 

THE HONOURABLE Ma. D. G. MITCHELL: I do not think that European 
clerks are being unfairly treated in the allotment of unorthodox accommoda-
tion at Simla. I find that a fair proportion of European applicants suooeeded 
in obtaining IlUch accommodation ill 1933, 1934 and 1935. Government do 
not propose to amend the rules. 

FORF.lG~ CAPITAl, CoMMJTrEE. 

84. THE HONOURARIJ1l RA.JA RAGHUNANDAN PRASAD SINGH: 
(a) Is it a. fact that a Committee known as the Foreign Capital Committee 
was appointed by the GowrQment of India 1 

(b) If so, will Government be pleased to state whether any action has 
been taken on tbe report of the Committef! 1 If not, why not 1 

(0) Is it a fact-that the said Committeereoommended that all companies to 
be started. in India with foreign capital and. by foreigntml most tak& at 1eut 
158 ,.. cent. of Indian capital t 
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(d) If so, will Government be pleued to state whether.the·SwiM· Match 
Oombinewhen they started operations in India was compeUed. to· take 50 per 
cent. of Indian capital 1 If not, why not 1 

. (e) Will Govermnent be pleased to state whether the General Motors, 
lhl., of America. when they started theirbWlineM in India. was compelled 
to take 50 per cent. of Indian capital 1 If not" why not 1 

(f) Is it a fact that a Dutch Sugar Combine is contemplating opening up 
sugar manufacturing companies in India ¥ If they do 80, will Government 
ootnpelsuoh companies to accept at'lMBti 50 per (',ent. of Indian capital? If not, 
why not? 

THE HONOURABLE MR. P. C. TALLENTS: (a) Yes. 
(b) The Committee's recommendations covered a wide field and were 

examined by Government in consultation with the' Imperial Bank and Local 
Government-s. It is not possible within t,he compass of this reply to give in 
detail an account of the action taken on their recommendations.. Broadly 
speaking their recommendations were for the exten.sion of banking facilities~ 
for an examination of indigenous and co-operative banking and for an examina-
tion of propoMls for the control of banking. ~ince the Committee reported 
the Reserve Bank has been estabJished and this Bank is under the obligation 
to establish an agricultural c.l'edit department to co-ordinate agricultural 
credit and co-operative banks. The Bank is also up,der the obligation to 
report on the possibility of extending the provisions of the Re!!Crve Bank Act 
to Drms· and banks oth. than fioheduled banks. In th.e meanwhile sections 
on banking law will probably be included in the leflislation on Company Law 
which Government hope to introduce next y('.ar. 

(e) No. 
(d) Does not arise. 
(e) No. I would refer the Honourable Member to the reply given by Sir 

A:rthm McWatters to question No. 50S asked by Mr. Lalchand Na.vo.1rai in the 
Legislative AS8Cmbly on 12th September, 1928. 

(j) Government a.re aware of no sllch propo!l8.1. Government's policy 
wasBtated by Sir Arthur McWatters in reply to Mr. JJ&lohand Naval1'8i'f\ 
~uestion to wbich I have referred. 

C.T1CGORtES INTO WHICH THE ARMY IN INTllA If! DIVIDED. 

85. THE HONOURABLJo~ Mll.. HOSSAIN IMAM: (a) Is it a fad that the 
army is divided into three categori.es, i.e., "The Fipld Army", " The Covering 
Troops" and " The Internal Security Form's " ~ 

(b') What is the number of British and Indian porsonnel in each of these 
eategorit'.!$ stationed in each of the provinct'.8 of British India '/ 

BIR EXCELLENCY THE COMMANDER-IN-CHIEF: «(1.) Yes. 
(b) The approximaw numbf.r!lcomprisIDg the three cate~ories are: 

,.W ;Field.Army 
. (ii)' Covering TJoope • < 

(i;,;\ Intern.1 Fll'Mlrih-
.. 

·British. 
18.000 

.. ·7,0IJ0 
. ~;" .33.00& 

Indian. 
81,000 
8Q,ooo. , 
3aM)ll: ' . 
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. The information.is not given by provinces, &8 the peace stations of many 
uDits are different from their war stations, but the Honourable Member will 
find the existing distribution in the India'l, A,.,uy List, 

ToMS ON WHIOH DEpUTY CoNTROLLERS 01' THE CuBBBNOY AND 'fHEIR STAPP 
HAVE BEEN TRANSFEBREIl TO THE RESFJWE BANK 01'· INDIA. 

86. THE HONOTlRARUC MR. HOSSAIN IMAM: (n) Will Government 
state the terms on which tho services of Deputy Controllers of the Currency and 
their 8taffs have been transferred to the Reserve Bank 1 

(b) Are they now Bank servants or Government servants ~ 

(c) Have they any lien on Government service' 

THE HONOURABLE MR. P. C. TALLEN'IS: (a) The posts of the Deputy 
Controllers of the Currency, Calcutta and Bombay, were abolished with effect 
from the 1st and the 23rd April, 1935, respectively. Their incumbent!; were 
transferred to other posts under Government. The meDlhers of the sta.1f 
employed under them who agreed to permanent. transfer to thtl Reserve Bank 
were given, as .. far &8 possible, the same terml:! all in Government scrvict!. 
Detailed regulatiolls in this respect have been f,J.·amlld by the Central Board 
of the Bank. 

(b) The members of the staff who were trRnsferred arC now Bank sr.r-
vanta. 

(c) No. 

DATF. FROM WHICH THE RE8EUV1<~ BANK OF INntA 'rOOK OVER A1.L GOVERNMENT 
OF INJ)1A ACCOlTNT8. 

87. THE HONOUR.~nLE MR. HOSSAIN IMAM: Since what date has the 
Reserve Bank taken over aU Govol'llIl1ent of India Accounts and otll~r busi-
ness1 

THE HONOl"RABLE MR. P. C. TALLENTS: Th(l Reserve Bank t.ook 
over the Government accounts, lI.8&umed its currency responsibilities and took 
over the assets required for the Issue Depart,tnflnt on thE\ 1st of April, 1935. 
It assumed its statutory f'IDctiOMin relatioll to tbe Scheduled Banks on the 
lilt of July, 1935. 

AGREEMENTS EN'J'ERED IN1'O HV TUE RJoJSERVJ<~ BANK OJ.' ]SJ)IA WITH THE 
IMPERIAL BANK OF INIIIA. 

88. THE H()NOURABLE MR. HOSSAIN IMAM: Will Govemmflnt. state 
whether the ReserveBauk bRs entered into any agreements with the Imperial 
Bank for carrying on their agency business other than the Government of 
India Account 1 If so, on what terms and on what natfls 1 Will Government 
Jay the agreements on the table 1 

THE HONOURABLE MR. P. C. TALLENTS: I would invite the attention 
of t.he Honourable Member to tae agreeme~t' between the Rel8rve Bank 
and the Imperial Bank of India, a copy of w.hioh ~a8 placed on the table of 
t.he B;ouae on t,he 17th $eptAlmber, 193D. 
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ftRt1OMMJlNDATION 01' 'J'HB JOINT ,CoMIiIT'l'll:]Il ON 1.'HE RBRBRVJIl B.UiK BILL 
WITH REGARD TO SILVRR. 

89. THE HONOURABLE MR. HOSSAIN IMAM: Has Government 
oarried outthereeommendation in paragmph 4: of the report of the .Joint Colli· 
mittee on the Reserve Bank Bill with regard to silver 1 If so, how Y If not, 
why not '/ 

THE HO'NOUUBLE MR. P. C. TAl .. LENTS: The recommendation of the 
Committee to which the Honourable Memht'lr refel'll was that the detllilsof 
the Government's proposals should be further studied by th,e Legislature by 
such means RA it thought fit. In reply t.o a question almOAt identieal with the 
Honourable Member's present question that was asked in another pl&<lf! on 
the 13th February, 1934, Sir George Schuster stated that Government pro-
posed to put tJle memorandum containing their proposals before the Standing 
Finance Committee for their consideration at an early date. This was done 
in the follOwing month and the Committee asked for further time to cODAider 
the question. The matter was again brought before them, at a later meeting 
in the same month, and they expressed their ~eneral approval of the arrange-
ments suggested in the memorandum, on the understanding that this would 
not debar them from criticising the Government's poli(~y with regal'd t.o the 
sale of silver. ' 

THE HONOURABLE MR. ROSSA IN IMAM: Th(' recommendation of the 
Committee was that the procedul'e would be dp,cidcd by it. May I know 
whether the word "it" in the Committee's report read by the Honourable 
Member just now refers to the Government or to the Lep:islature '! 

THE HONOURABLE MR. P. C. T ALLEN'l'S: The re~ommendatioll of the 
Committee was : 

.• We can only ltleOmmend that the details of the Government'a pro-
posals should be furt,her studied by the. Legislature by such meSll8 .. 
it thinks fit ". "It". I understand, refers to the Government. 

THE HONOURABLE MR. HOSSAIN IMAM: Is it not q uiteplain that in 
simple English .• it " refers to the Legislature and not to the Government ~ 

TKE HONOURABLE MR. P. C. TALI..ENTS: The Honourable Mp,mber 
is entitlf'd to his own opinion. 

POST OPF'ICEA IN ASl-1AM. 

90. THE HOlIiOURAB).E SRIJUT HERAMBA PRASAD BARUA: (0) Will 
Govermnent he pleased to state the cirCuDloitancea UDder which the oniy first, 
class post office in the proviuce of Assam at Stlillong bas boon reduced to the 
second class f 

(b) Is it. a fact that there is no other capital t.own of a provin('-e with no 
first class post office 1 

'lim'HOlfOuaABLB MR. D. G.MITCHELL: (a) The IItatus ofthe Shillong 
Head p~ Ofticer W88 reduced from 1st claM to 2nd claM ~uae thcf'wth~ 
continuance or the 1st olaaa status or that office was not administrativelt 
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justifiable. The reduction of status, which WM carriedont with the consent 
oft,be Loeal Government, has not aifl!etoo public facilities in the least. 

(b) Yes. 
THE HONOURABLlll BRIJUT HERAMBA PRASAD BARU A: Is it a fact 

that the Government are re-considering this matter ? 
THE HONOURAHLE MR. D. G. MITCHELl": No, Sir. 

FWODS IN ASSAM. 

91. THE HONOURABLE SRIJUT HERAMBA PRASAD BARUA: (a) Is 
it a fact that the annual floods in Assam are of recent origin ! 

(b) Has the attention of Government been called to the fact that these 
floods are.popularly ascribed to the provision of inadequatt' wateJ'\\'nys in tbe 
newly constructed railway lint·s in Assam 1 

(0) Do Govermnent propose to appoint experts to inquire into the matter 
ad devise neoessary preventive measures 1 . 

To HONOURABI,E SIR MAURICE BRAYBHAY: (a) Government have 
no information. 

(b) and (e). The AII8&Dl Government appointed a Flood Enquiry Committee, 
as a result of which observations were made at gauges erected at Illi1eage8 
where it was suggested tha.t waterways should be provided, The Assam Bengal 
Railway state that the result of these observations shows that there is no 
ground for the belief that t.he waterways provided are iDadequate. Govern-
ment do not consider that furt.her enquiry is necesu.ry. 

NUMBRR OF INDIAN NEWSPAPERS IN INDIA. 

92. THE HONOURABLE MR. P. N. SAPRU: (a) What is the total 
number of Indian newspapers in India' 

(b) How many of them have been made to deposit Security within the Ia.at 
two years 1 

(c) What are the oft'imces for which security was demanded in eaoh 
(1RM ? 

THE HONoUltABLE MR. T. SJ .. OAN: (a) The total number of newspapers 
and periodicals published in India in 1934 was 4-,663. Government have no 
figures showing how many of these were Indian-owned or Indian-edited. 

(b) In r.)ply to Sir Phirozf! Sethna's quest.ion No. 74 on 18th September, 
) 935, I laid on the table a statement Rhowing the number of papers from 
which securit.y had been dt-manded from ] 931 to 1934. I hope that may 
IltIrve the Honourable Member's purpose. Many of t·he papers fyorn which 
eecurity waR d~manded never appeart,d and I alll not in a posit.ion to statp. 
the numbf'r of existing papers from which se('urit~· has been demanded. 

(c) This information is not Ilvailable. 
REMOVAl. OF GATE No. 38 NJ4;AR THE HAIl.WAY STAT]ON. THARWAI, 

EA.ST INDIAN RAILWAY. 

93. THE HONOURABLE MR. P. N. SAPRU: Have the railwayauthori-
ties issued any order for the removal of gate No. 38 on the East ln~an Rail-
w.y line near 'l'harwai station between Ph&phamau and Bena.retlstatloD8 ? 

Tn HONOlJRABI.JiI SIB MAURICB BRAYSHAY: Gov~mment have no 
information. 
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PARAS me DISEASES AN)) TUBERCULOSIS AMONG .DoMESTICATED 
ANIMALS. 

94. THE HONOURABLE MR. P. N. SAPRU: (a) Bas there been an 
increase in parasitic disease and tuberouloRis among domesticatOO animals 
in recent years , 

(b) Has the Council of Agricultural Research drawn attention. to this 
increase and suggested all-India legislation to cope with it 1 

(c) Do Government propose to implement the recoou:nendation of the 
Imperial Council of Agricultural Research by suitabl~ legislation OD thia 
matter? 

Tm: HONOURABI,E MR. HAM CHANDRA: (a) There are no st.atistieB 
showing the incidence of these diseases. It. is, however, known that they art) 
prevalent 'amongst domesticated animals in certain &reas. 

(b) No, but /lchemes for the investigation of tuberculosis in animals a.DCi 
parasitic infection in ruminanta have been sanctioned by the Imperial Council 
of Allficultural Reaearc1l. 

(c) Thfl Honourabll" Memher is presumabl~' referring to the Bill drafted 
by an expert. committee of th(' Irnpt'!rial Council of Agricultural Research in 
purBuanceof 8 reeommendotion of the Royal Commi88ion on Agriculture 
that a Contagious DiReasesof Animals Act should be passed. for the whole Of 
British India, 80 that "uniform procedure may be possible throughout the 
country. The Bill ill under the consideration of Government. 

USI.<: OF Goons WA(lONI'! FOR THE CARRYING OF PASSENGERS. 

90. THE HONOlJRA)JI.E· Mit. P. N. SAPRU: :'(0) Are gtlOds vans occa-
8ionally used for carryin~passengers ? 

(b) Are the passengers requirerl to pay for t.ra.velling in these goods V&ru! 
the same fares SR t.hey would have to pay for the third class ? 

THE HONOURABLK SIR MAURICE BRAYSHAY = (a) On certain metre 
gauge linea and light railways, when the demand for aocommodation greatly 
exceeds the capacity of the stockava.ilable, goods vans have to be u.eed., though 
such mrcum8ta.nc('s Rrerare. 

(6) Yes. The lowest fare chargeablt'! for the carriage of p888engers is third 
class. 

THE HONOURABLE MR. P. N. SAPRU: Why is the fare the same for third 
c1888 as for goods vans? 

THE HONOURABLE SIR MAURICE BRAYSHAY: The third claea is the 
lowest charge for pa,8IItmgt'!rB. You could hardly class these p&88engere 811 goode 
traffic. 

THE HONOURABLE MR. P. N. SAPRU: Are the facilities which ·these 
~ngers get in these goods vans the ll8JJle &8 they get in the third cIa.es ? 

TaE HONOURABJ..B SIR MAURICE BRAYSHAY: No; The ordinary 
arraDgenl6nt i. to provide benebtlA in tilt! goods vebicles, It is only dODe whel1 
other stock is not available. 
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TD·HolJOUIWJU,lb.,P. N. SAPRU: Are thereany,lavatmiesin these 
good8':~ 1,; ,. 

THE HOlW'UaULa,8a MAURICE BRAYSHAY·: ··No., 
To HONOUlU.BLBMii. JAGADISH CHANDRA.·BANERJEE: Is"it a 

fact that during the tiiela time tb08e V'&D.8 are used for ca.rrying. pa.sse~rs ? 
THE HONOURABLE SIR MAURICE BRAYSHAY: Yes, that is the abnor~ 

mal condition under whioh it is necessary to use these vehioles. 
THE HONOURABLE Sm PHIROZESETHNA.: Do these pa.ssengerll know 

beforehand 'vpen they buy their third class tickets that they may have to travel 
by goods van? . . . ' . , 

THE HONoURULESm MAURICE BRAYSHAY: lam not quite certain 
but I think that would be' known to them in each case. 

THE HONOURABLE R..u .BAHADUB LALA MATHURA PRASAD 
MEHROTRA: Is the Governmentawa.re that these meku are held every year, 
and, if 80, why are no arrangements made for more stock to be supplied at 
this time? 

THE HONOURABLE SIR MAURICE BRAYSHA Y: The reason is that all 
these cases of the llse of goods vehicles for the carriage of passengers are on small 
lines which cannot collect stock from a.dJacent lines. The principa.l case is the 
Ba.rsi Light Railway which is a narrow gauge line and cannot obtain stook from 
any connected adjacent line. It would not be economical to provide a large 
quantity of spare stock for use on a few days in the year. 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will the 
qovernment consider charging a lower rate of fares to the unfortunate passen-
gers who are forced to travel in goods vans ? 

THE HONOURABLE Sru. .MAURICE BRAYSHAY: I will consider that 
point. 

INDIANS IN ZANZIBAR. 
96. THE HONOURABLE MR. P. N. SAPRU: (a) Have Oovernment seen 

the report of an interview with Mr. Andrews in the course of whioh he is 
reported to have stated that the situation in Zanzibar appeared to him to be 
steadily growing from bad to worse 1 

(b) What st.eps ha.ve Government taken to secure adequate consideration 
by His Majesty's Government, and the Zanzibar Government of the views of the 
Indian settlers in Zanzibar? 

THE HONOUMBLE MR. RAM CHANDRA: (a) YeA; 
(b) Theattentiou of the Honourable Member is invited to the reply given to 

the Honourable Rai Bahadur Lam Mat,hura Prasad Mehrotra's question No. 11 
OIl the 17th -Septemhel', 1935. 

ApPOINTMENT OF A TR,ADE COMlIfTARIONJoJR TS TOIno. 
97.' THE HONOURABLE 'MR. P. N. SAPRU: '(a) 'Is it a fact that the 

Govemment of India'. originally intended to appoint a Trade Commissioner in 
Tokio' 

(b) Was this proposal objected to by the British· Foreign Office t 
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(0) Wu the Japanese Government willing to hay. a Trade (lammi-ioner , 
(d) Has the proposal to appoint an Indian Trade Commjssioner in Tokio 

been dropped in view of the opposition of the British J'oreip OfIice' , 
THE HONOUBABLB MR. T. A. STEWART: (a) The question ofappointing 

an Indian Trade Commi88ioner in Japan is at Pl'e8ell.t under the ccmaideratioa 
of the Government of India. 

(b) and (d). No. 
(0) Government have no information. 

TRADE AGREEM.ENTS WITH CoUNTRIES TRADING WITH INDIA. 
98. THE HONOUUBLB MR. P. N. SAPRU: Have Govenunent taken any 

steps to enter into Trade Agreements with countries trading with India, and, if 
not, why not ~ 

THE HONOUaABLE MR. T. A. STEWART: The reply to the first part of 
the question is in the affirmative. The second part of the question does not 
arise. 

REBUILDING OF QUBI'TA. 

99. THE HONOU&ABLE MR. P. N. SAPRU: (a) Do Government propoee 
to rebuild Quetta t 

(b) What is the estimated cost of this rebuilding ! 
(0) Has any official decision been taken in regard. to the future of Quetta , 
(d) Have Government received representations regarding deep rellentment 

in non-oflicial circles against the ban upon the eetry of relief workers in 
Quetta ? 

THE HONOURABLE SIR BERTRAND GLANCY: (a) The Honourable 
Member's attention is invited to the pamphlet The Quetta Earthquake, 1935. 

(b) The present estimate of the cost of reconstructing official buildings 
is between Rs. 7 and Rs. 8 crores. This estimate is necessarily extremely rough. 

(c) The matter is under consideration. 
(d) Government have received complaints from some quarters. The pro-

hibition of entry into Quetta of private individuals was, however, absolutely 
essential for the reasons stated in press communiques, dated the 3rd, 4th and 5th 
June, 1935. 

THE HONOURABLE MR. P. N. SAPRU: Is the Government aware that this 
order prohibiting the entry of non-officials into Quetta has caused much dis-
satisfaction in the country and much 1088 to the business community? 

THE HONOURABLE SIR BERTRAND GLANCY: I have already answered 
that under (d). 

TRAFFIC IN SPURIOUS DRUGS. 

100. THE HONOURABLE MR. P. N. SAPRU: (tI) Will Government be 
pleased to state whether it is a fact that traffic in spurious drugs has increaaed 
considerably in volume in recent years! 
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(b) Do Government propose to undertake legislation for the eftective and 
uniform control of drugs throughout the country' 

(c) Have Government been informed that the feeling in commercial 
circles is that Government have not done enough to encourage the development 
of the drugs industry in this country ? 

(d) Has Government received any representation from the Federation of 
Indian Chambers of Commerce in regard to the Drugs Inquiry Committee ~ 

(e} If 10, what action they propose to take thereon! 

THE HONOURABLE MR. RAM CHANDRA: (a) and (c). Government 
have no information but the position may possibly be as stated by the Honour-
able Member. 

(d) Yes. 

(b) and (e). I would invite the Honourable Member's attention to my speech 
on the 18th September, on the Resolution moved by the Honourable Khan 
Bahadur Dr. Sir Naaarvanji Choksy. 

THE HONOURABLE MR. P. N. sAPRU: Sir, after their defeat over the 
1tesolution, what will Government do 1 

THE HONOURABI,E MR. RAM CHANDRA: The Government will care-
fully consider the Resolution passed by this Honourable House. 

DEA'!'HH lI'ROM MALARIA AND CONl'lt'MPTION OF QUININE. 

101. TIlE HONOURABLE MR. P. N. sAPHU: (a) Is it a fact that the num-
ber of untreated malaria cases exceed a hundred million in th.is country 1 

(b) What is the commmption per head of quinine in India 1 
(c) Is it a fact that quinine sold in the market is often adulterated 1 
(d) Did the Indian Drugs Inquiry Committee make any recommendations 

in regard to the encouragement of the quinine industry in India' 
(e) Do Government propose to give effect to those recommendations 1 

THE HONOlJRABLE MR. RAM CHANDRA: (a) There it! no record of 
untreated malaria O&ses. 

(b) Details of the amount of quinine issued by the Public Health Depart-
men.t in each district in India will be found in Table M of the Public Health 
Commissioner's Annual Report, copies of which are available in the Library 
of the House. 

(c) Instances have come to the notice of Government where quinine sold 
in the market was, on analysis, found to be adulterated. 

(d) The Committee's recommendations are summarised in paragraphs 486 
and 487 of their report. 

(e) Under the New Constitution the production, supply and distribution of 
quinine will be a provincial sub~t. 
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NpJ(]lIIR OP TRoops ]lJ!l8PATCREJ) Tf) :A.BY&CJJNJA;,' 

10'2. THE HONOURABLE MR.P. N. SAPRtr;'(tI) What is ~e toiaJ number 
of troops despatched to Abysewa' . ' i 

(b) Do Govemment propose to send any further. troops? ' 
(0) What is the toW !lumber of Indians resident in AbyllBiDia 1 

(d) Who will pay the' cOst Of the despatch of troops 1 

THE HONOURABLE SIlt BERTRA.ND GLA.NCY: (a) If the Honollrable 
Men:lber is ~erringto the sma.ll'd~ent'which was sent to strengthen the 
British Legation gll$rd at Addis Ababa, its number, i~ 148. 

(b) No. ' 
(0) Approximately 1,100. 

(d) His·Majesty'8 Government. 

REcB.UXTMENT TO THE INDIAN CIVIL SERVICE DURING THE LAST FIVE YJUB8; 

103. To HONOlJlWlLE lUI BABADUR LALA JAG DISH PRASAD: Will 
Government be pleased to lay on the table the following information with regaH 
to recnlitment to the Indian Civil Service year by year for the last five years or 
at least for the last three yeartl : ' '. '. ' , 

(a) The number of candidates recruited on the result' of the competitive 
examination held in London : 

(i) the number of Indian candidates recruited, olauifi«l according to 
their CC?mmnnity, caste, and provinoe:;"8Il<i 

(ii) the number of Indian oandi~poeted,to the United Provinoea 
classified 8(l(lording to the ditl~t, provinces to which they 
belonged 1 

(b) The number of candida~ recruited on the result of the competitive 
examination held in India., with particulars asked for in (i) and (ii) of part 
(a) ; and ' 

(e) The number of candidates recruited by means of nomination 'with 
particulars asked for in (i) and (ii) of part (a) ! 

THE HONOURABI,E MR. T. SLOAN: I lay on the table a statement giving 
the information required !IO far as it is readily a'VailabIe. I regret that infor.-
mation rega.rding the caste of the candidates is not readily available andoa.nnot 
be collected without an amount of labour which would hardly be commensurate 
with the value of the results obtained. 



I ~
 

aAo
tol,

., 
lie

 f
ttI

tII
6e

r 
0/

 I
A

di
a,

.. 
IIf

'P
O

in
le

d 
10

 tA
t 

bl
di

a"
 C

iv
il 

8
.
-
.
 
_

_
 tI

ilW
 to

 tc
lic

A 
tA

t 
ca

RC
liQ

lu
 be

lo,.,
. ~
 0

/ o
rit

i" 
of

 
g 

tA
t c

af
ld

id
lJ

tu
 af

ld
 fl

1/
.m

be
r (

w
ith

 p
ro

tli
nc

e 
o/

or
ig

1f
t)

 0
/c

af
ld

id
al

e8
 po

8I
#.d

 10
 tA

t U
ni

te
d 

Pr
or

nt
ta

lJ
. 

Co
m

m
1l

bi
tie

s t
o 

w
hi

ch
 

Pr
oT

in
ee

 o
f o

rig
in

 or
 the

 c&
nd

id
atM

. 
,. t

he
 ca

nd
id

at
ea

 b
el

on
g.

 
N

o.
 o

r 
Pr

ov
in

ce
 

of
 

or
ig

in
 

, 
N

o •
•
 

~ ~i 
c&

D
di

da
w

 
of

 th
e 

qa
D

di
da

tu
 

Re
JP

&
l'k

r 
Y

ea
l'. 

ca
nd

id
A

tea
 

~ ~f
~~ 

l~i
 l

~i
 

al
lo

tte
d 

al
lo

tte
d 

to
 th

e 
Ui

Ut
ed

 
re

ct
ai

te
d.

 

i 
aD 

! 
i 

..ci
 

to
 t

he
 

Pr
ov

in
ee

e.
 

t 
0;5

 
In

: 
j 

U
ni

te
d 

IS
 
j-
!~
o 

I 
11 

! 
i! 

'c£
 l 

Pr
ov

in
oe

e.
 

== 
,.. 

:!!!
 

=0
 

.s 
!:II

: 
iz:

IO
 

It 
IZ

l 
...

. 

; 

. (
a)

 N
um

b"
, s

e.
, 0

/ c
an

di
da

tu
 re

er
.it

ed
 On

 tA
il 

rfl
6f

dU
 0/

 co
m

pd
iti

ve
U

dt
Jl

tf
la

lio
lN

A
el

4 
ifl

 h
tm

do
rI.

 

I
I
~
k
"
1
 

H
 

21
 

1 

.. !
 "/

"I
'! 

• 
7 

I 
1

' 
..

 
3 

Ii 
Ii 

I M
ad

ra
s 2

. B
om

ba
y 

2 •
 

I 
1 
I 3

 
I "P

.l.
 

19
31

" 
.. 

10
 

8 
I 

:. 
1·1

" 
.. ,

4
 

1 
.. 

I 
2 

B
en

ga
li

, 
B

ih
ar

 
an

d 
I.

 An
ne

· 
~ 
',

',
 

31 
.. 

on
.-

l.
 

I 
n
~
n
 

..
 

"
'2

1
 •

• 
13

 
I 

I C
hr

is
· 

UD
 

1
.·

 ..
. 

15
 

10
 

3 
2 

1 
1 

4 
.. 

I 
3 

Jr
la

dr
aa

 1
. U

. P
. 1

. C
. P

. 
tia

n.
 

i 
1-

19
33

' •
• 

I 
18

 
I 1

2 
I 

2 
I .

' I
 2

 I 
.. 

I .
. 

I 
61 

3 
3 

2 
1 

••
 I ..

 
1 

3 
M

ad
ra

s 
. 1

; 
U

. 
P.

 
1.

 

I 
In

di
an

 S
ta

te
s 

1.
 

19
M

 
••

 I
; 

...
 

In
tl"

"""
I'I

' h
 'i" 

• .
"\""

. 
I 
.
.
 

' 
~,
" 

PU
Dj

 ••
 
~ I 

13
 

(b
 ~ 

lI"
'ftb

er
, d

e •
• o

j c
at

tlU
lG

tu
 rw

"V
ilt

d 
O

7I
th

c 
,.U

UZ
U 

0/ 
C6

1I
If'

di
tiw

 ez
am

ift
G

tio
ll.

t A
eld

 if
lI

nd
ia

. 
11

1&
1 

11
 

4 
8 

1 
.. 

! .
. I

 8 
3 

2 
3 

U
.P

 .. a.
 

19
31

 
Ii 

Ii 
.. 

,2
 

.. 
' 

I 
1 

. . 
1 

.. 
1 

l>
elh

i I
. 

19
38

 
••

 
4 

3 
1 

.. 
I 

2 
1 

D
el

hi
 1

 . 
19

34
 

••
 

4 
3 

1 
.. 

2 
2 

1 
U

.P
.I

. 
II

1I
I 

',."
 i 

~
 .. 

' 
I 

. 
I 

"'. 
' ...

. 
S 

1 
'.

' 
1 

u.
p.

i. 
..... :

 

i 



-.'
e_

' .
...

, II
I 

..
..

..
. 

-J 
,.

..
..

. 
~
,
.
"
"
 

10
 1M

 
If

l&
ra

 
0 .

..
 1 

&f
W

M
. 

Ci
of

IN
II.

IIi
IIa

'" 
_le

A c
Ae

 ~
 6
~
 

II
I 
~
 G

ftC
I h

m
6e

r (
1I

iIA
 p

I'O
tIi

fle
l! 

0/
 or

ig
itt

) o
J t

lG
M

itI
al

I!.
 JI

O*
Ilw

cA
e U

fli
le

iJ
 P
r
t
W
i
~
Q
I
l
'
"
 
_
~
 

"'
t.

 
• 

..
..

 -v
ot

tee
 o

J G
rI

gI
. 

oJ
 

.. . -
.. 

,:
 

. 
Co

m
Dm

Di
tie

a t
o 

w
hi

ch
 

Pr
ov

in
ce

 o
f o

rig
in

 o
f t

he
 c

an
di

da
te

s.
 

-- ----
----

-
N

o.
 o

f 
th

e 
ca

nd
id

at
es

 b
el

0l
18

. 

.r .
...

 ·· 
ou

di
da

te
a 

-
N

o.
 o

f 

re
cr

ui
te

d.
 

4 
! 

'j.i 
1J

 
ca

nd
id

at
ea

 
Pr

oV
in 

f 
IJ i

t 
j I 

1·
 

al
lq

tt
ed

 
of
t.
hl
l~
 

of
 

" 

! 
j 

.Ii
 

1 
.a 
~J

 
1 

Ii
 to

 t
he

 
al

lo
tte

d ~
nd
id
a~
 

l 
.. 

~ 
< 
U

ui
te

d 
R

em
ar

b •
 

:II
 

~
 

~ 
'a

~ 
l 

~!
 

:.c:
,ci 

Pr
or

in
oe

l. 
l'r(

) ~
 th

e 
U

ni
te

d 

~
 

IIQ
 

~
 

.s 
"I

ne
es

. 

,.
:i

 

(0
) 

,0
/ 

br
 

" 
-

i:
,"

l 

J 
1"

11
11

1"
"'j

""'
I"\

"1
1 

,·:
::1

 
4 

..
 

11
 .

..
..

..
..

..
. 

2
1

2
 

, P
un

ja
b 

1. 

I_ 'i
 ..

 ··1
 •

 1d
J#J

·· .. 
·ll

l 
.;

,1
""

,.
. 

t
.
.
.
 .

..
..

. 
~
_
 

.. 
~
,
.
.
 

.. I
 

1 

To
&a

I 
I 

11
6 

I 7
t 

2
6

. 
2 

4 
2

· 
3 

33
 

15
 I 

9 
I 

21
 1

_ I
I 

"l'
r.·

 ! 
-
1

'1
'"

 
~
-
-
'
 

; 

•. 1
 :. T

 I. ~ 
" 11 

24
 

1 

" 
1 

! I ~ ! II .; 

, 
-
-
-
-

I 
..

..
. 

. . '
 

NO
'1'I

I I
.-

'n
u

a 
at

at
em

eu
t c

on
ta

in
s 

in
fo

rm
at

io
n 

re
la

tin
g 

to
 

('a
nd

id
at

t's
 

w
ho

 
ar

e 
of

 I
nd

ia
n 

do
m

ic
ile

 
on

ly
. 

i.e
, 

• 
tt

' 
B1

D'
III

aD
II, 

C
ey

lo
n-

an
d 

A
ql

o,
1D

di
an

 ca
nd

id
at

es
 o

f n
on

-A
si

at
ic

 d
om

ic
ile

. 
• 

'Ilf
Ol

'lll
&

tiO
D 

i.
 n

ot
 ri

TI
!G

 a
bo

ut
 

i 
N

o
t.

 2
.-

A
lI

ot
m

el
lt

 o
f e

aD
di

da
te

B 
ill

 m
ad

e 
af

te
r t

ak
in

gi
nt

.o
 cO

lla
id

er
at

io
n.

(i)
 t
b

 e
qe

nr
ie

e 
of

 pu
b l

ie
 

lIe
rv

ie
t', 

(i
i)

 
C

I)
 

~
 

di
da

&
ee

, (
ii

i)
 th

e 
oo

m
m

1ll
l&

1 
co

m
po

lli
tio

n 
of

 th
e 

se
rv

ic
e 

in
 e

ac
h 

pr
ov

in
ce

. a
nd

 (
ir

) t
he

 ri
ew

s 
of

 L
oc

al
 G

ov
er

nm
en

t..
 

th
l' 

pr
ef

er
en

-.
 

of
 t

he
 

ea
n-

9 
~
 

. 
,.. ...

.. 
~
.
 

- ~ 



QUESTIONS AND .ANSWERS. 

HABDWAR 'IMPROVEMENT ADVISORY CoJOaTTU. 

104. Tn HONOURABLE RAI BAHADUB LAu JAGDISH PRASAD: 
(a) Is it a fact that the Un'ited Provinces Government have appointed an 
Advisory Committee for the improvement of Hardwar , . 

(b) Will Government please state whether the railway authorities 
received any representations from the said Hardwar Improvement Advisory 
Committee regarding the improvement of the Hardwar railway station 1 
1£ SO, with what result 1 

THE HONOURABLE SIR MAURICE BRAYSHAY: Enquiries are being 
tnade from the Railway Administration and a reply will be laid on the table in 
due course. 
WAITING ROOMS AT RAILWAY STATION, IIARnWAR, ROHILKUNDAND Kmu.o;w 

RAILWAY. 
105. THE HONOURABLE RAJ BAHADUB L.u..A JAGDISH PRASAD: 

(a) Is it a fact that the upper class passenger waiting rooms, both for ladies and 
gentlemen, at the Hardwar railway station are very inadequately fitted and 
equipped as compared with those at the Lhaksar railway station 1 Have 
Government CQIlSidered the . desirability of providing a better equipment a,nd 
fitting in the said upper class waiting rooms at Hardwar railway station? 

(b) Is it a fact that the inter class waiting room at the Hardwar railway 
station is far from the station platform and very low down 1 If so, have 
Government considered the desirability of providing an inter class waiting 
room in a convenient place closer to the platform ? 

(c) Is it a fact that the III class passenger waiting shed at the 
Hardwar railway station is inadequate for purposes of evon the seasonal traffic? 
Have Government eonsidered the desirability of providing for III class 
passengers at this station a bigger waiting shed to accommodate the large 
s68sonal and mela traffic lit a place n('arer the platform than at prescnt 1 

(For reply, see under question No. 106.) 
BATHROOMS AT RAILWAY STATION, IIABDWAR, ROHILKUND ~D KUMAON 

RAILWAY. 
106. To HONOt1BABLE RAJ BAHADUB LALA JAGDISHPRASAD: 

(0) Is it a fact that the bathroom arrangements at the Hardwar railway.-
tion are of a primitiVe character 1 Have Government considered the 
desirability of providing bathrooms of a better type at this station 1 

(b) Is it a fact that passengel'S, both upper and lower class, have to go 
.over the long island platform and the over-bridge to reach the exit at ~ 
Hardwar railway station exposed all a,long to the inclemencies of sun and 
rain 1 If 50, have Government considered the advisability of providing protee-
tio!l on the platform and the over-bridge 1 

(0) Is it a fact that there is no plaoe within the Hardwar railway statioil 
limits for the parking of tongas, lorries and motor cars with the result that 
passellgers have to walk a very long distance to the station! H SOt have 
GoverIlQlent con$.deredthe desirability of providiJ)g a parkiDg ,ground f~r 
vehicles within the station limits at a convenient site 1 

THE HQNOUlUBt.E Sm. MAURICE BRAYSHAY: With your ,emilJaioill 

Sir, I propose to ~wer questionS Nos. 100 and 106 together. 
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Government have no information on the subject. They consider that 
IPICh ma.t~ra are best settled by the Agent, with the advice of his I¥ivi80ry 
committee. I am sending him a copy of the questioDl$. 
CONSTRUCTION OF A RAILWAY Luo: BETWEEN KA8BIPUB AND KALAGABK 

via THAXUBDWARA. 

101. THE HONOURABLE Ru BAHADtTR LALA .TAGDISH PRASAD: 
Will Government please state whether they have come to a decision in respect 
of t.he construction of a Rohilkund and Kumaun railway line betweea 
Kuhipur and Kalagarh via Thakurdwam in the United Provi~ces? 

THE HONOURABI.E SIR MAURICE BRAYSHAY: Government have 
asked the Rohilkund and Kumaon Railway for certain information and are 
.waiting their reply. 

THE HONOURABLE RAI BAHADUR LALA JAGDISH PRASAD: Will the 
reply be given to me in due course 1 

THE HONOURABLE SIB MAURICE BRAYSHAY: Yes. 

'BILLS PAsSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
TABLE. 

SECRETARY OF THE COUNCIL: Sir, in pursuance of rule 25 of the 
Indian Legislative Rules, I lay on the table copies of the following Bills which 
were passed by the Legislative Assembly at ita meeting held on the 18th Se~ 
tember, 1930, namely: . 

A Bill to amend certain enactments and to re~a.l certain· other enact;.. 
menta; and 

A Bill to amend the Factories Act, 1934, for 8. certain purpose. 

_ NOMINATION OF NON-OFFICIAL MEMBERS - FOR ELECTION TO 
THE STANDING COMMITTEE ON EMIGRATION. 

TJIJ: HONOURABLE THE PRESIDENT: I have now to announce that the 
_following Honourabie Members have been nominated for eleotion to sit on the 
Standing Committee for Emigra~on, vice Mr. B. K. Baau, CJ.E. 

The Honourable Mr. P. N. Sapru a.nd 
The Honourable- Sir David Devad088. 

There are two candidates for one seat and the election will therefore tab 
place on W~esday, the 25th September, 1935. 

iBLECTION OF ANON-OFFICIAL MEMBER TO THE STANDiNG 
COMMITTEE FOR ROADS. 

THE HONOURABLE THE PRESIDENT: I have also to announce that the-
'Sonourable Bir·Phiroze Sethna'has been nominated fo1' el~n to·serveonthe 
Standing Committee for Roads, in place of Sir Ernest Miller for the reniafuiIig 
-months oftheiiJl8nCial year 1935~36. I tllerefore declare him to be duly elected 
to that Committee. ' - -



_ . To HONOURABLESAIVED MOIUMEJ) PADSHAH SAHIB DAlIA,DUR: 
(Madras: Muhammadan): Sir, today being Friday, we have to go Cor our 
Juma prayers which begin at about one o'clock. I request that the Council 
may be adjourned a little earlier than usual for Lunch so that we may be able 
to go to the Lower Bazaar Mosque by one o'clock. 

THE HONOURABLE THE PRESIDENT: I think: we ought to finish to-
day's work before a quarter to one of the clock. That is my opinion. Howev~_ 
I shall see later on. . 

RESOLUTION RE GLASS INDUSTRY. 
THE HONOURABLE RAI BAHADUR LALA MATHURA PRASAD 

MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I b~ 
to move: ' 

" That this Counoil recommends to the Governor G~l in Council to give elect 
to the recommendations of the Tariff Board in the matter of the gl&88 industry". . 

Sir, though the traces of the gla,ss industry are to be found as far hack as 
306 B. C. during the reign of the Sinhalese kings, its development as a flourish-
ing industry is very recent. It was during the Great War that this industry 
received an impetus and three factories were established. Later on it develop-
ed 80 much that at the present moment we find 32 factories manufacturing 
general glassware, 26 factories manufacturing bangles and one mamuacturing 
false pearls. These factories can very well cope with most of the requirementt 
of the country at present. The output of these factories in 1920 was scarcely 
Rs. 40 laIchs, but in 1931 it grew to Rs. 140 lakhs. In 1929-30 the import of 
bangles and glass was Rs. 251· 93 lakhs, but owing to the development of this 
industry, the import dwindled very much and in 1934-35 the import came down 
in the figure of Rs. 132·56lakhs. 

Sir, in 1920, the Indian factories could cope with the demands of ~he CQuntry 
to the extent of one-fourth only, but since then, at present, they can cope with 
more than half the demand. This shows that the capitalists of this country 
are taking a keen interest in the development oC the glass industry. . 

Sir, it was on the 6th of February, 1923, that a Reselution was moved by 
Mr. Jamnadas Dwarkadss in the other House that Indian industries should get 
protection from the Government. An amendment was moved by the then 
Mr. C. A. Innes, Secreta.ry in the Commerce Department, and the Resolution 
as amended was adopted and accepted by the Government. Since then, a 
policy of protection is being pursued towards the indigenous industries of this 
country, and several Tariff.Boards have been appointed on the demand ofpartk 
cular industries requiring protection. With your permission, Sir, I will just . 
say a word on the appointment of these Tarifi Boards. The way in which 
these Tarifi Boards are being appointed is not considered to be very satisfactory. 
The Government selects members whom they either know to have 8Omepro-
nounced views or whom they want to oblige. The result is tha.t in the majority 
of cases they try to put in reports which would be liked by the Governmeut. 

THE HONoUlWlLE MB. T. A. STEWART: On a point of info1'Ill&tion, 
Sir. Is the Honourable Member speaking on his own Resolution or on the 
HimOUrable Mr. &pm'. AajournmentMotion whiohdid DOt come otl' 
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TIm HONOuRABLE TIhI: PRESIDENT: r a]so thought that the H~o1l1'­
able Member was utilising his Resolution for the opportunity which he lost 
Y'esterday. However, I was.j~ endeavouring to follow him to see where tli19 
HonoUl'able Member was driftmg.))f I see that he goes out of order I s1uill 
promptly check him. 

1m: HONOURABLE RAI BAHADuB LALA MA THURA PRASAD 
MEHROTRA : I have not mentioned it. I was only going to develop DlYi 
arguments and try and place before the House why the recommendations of this 
Tariff Board were not accepted. . 

Sir, there were several Tariff Boards appointed and the recommendations 
ill the m.&jority of the cases were accepted by the Government, but I do not know 
why the recommendations of the Tarifi Board on the glass industry have. no1; 
been accep~. This shows that if some judges are appointed on the Tariff Board 
with special and technical advisers, it will be much better and that such a Board 
iill command greater confidence of the public at large. This is so far as the 
policy of the Tariff Board is concerned. 

Let us now come to the personnel of this Tariff Board whose recommenda-
tions have Ilot been accepted by the Government. 

THE HONOURABLE THE PRESIDENT: Would it serve allY useful pur· 
pose at this stage to refer to the personnel of this Tariff Board 1 Their findings 
have aJreadybeen given. You can refer to the subject and 88y that the action 
Gfthe Government wa.s wrong. That is perfectly pt'rmissible. But as regards' 
the personnel, I do not think it would be proper for you to refer. to it at this 
altAge. 
. THE RONOUBABLE RAl BAHADUB LALA MATHURA PRASAD 

MEHROTRA: I am coming to that. I want to point out that they made, 
very good recommendations and that those rooommendati9DS ought to have 
been accepted by the Government. That is my only point. Sir, the personnel 
cit this Board was 88 follows: 

Dr. J. Mathias, p,esitknt. 
Mr. Fazal Ibrahim Rahimtoola, Member. 
Mr. G. T. Boag, C.I.E., I.C.S., Member. 
Mr. G. S. Bozman, I.C.S., Secretary. 
Mr. F. W. Hodkin, B.Se., F.I.C., Technical Advi8ef'. 

The Tariff Board worked for months and went round to aU the centres ()f 
the industry recording evidence before giving their findings. In the terIn8 of .. 
reference to this Tariff Board three points were particularly mentioned by 
Government on which they were asked to submit their report. These were: (1) 
Whether the conditions laid down in the report of the Indian Fiscal CommlBBion 
ale satisfied in the case of the industry and to what extent, if any, and in respect 
of what articles or claBS or description of articles protection should be afforded , 
(2) In what form and for what period protection, if aBY, should be given' and 
(ij How its recommendations, if any, willa:ft"ect other industries, The polioy 
olthe Government was VBrY doubtfulfrom the·very beginniDg'U I wilhubmSi. 
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to the House. Representations for the protkOtion ofthls industry' were made 
all fat back as 1926. Repeated representations were made but no Tariff Board 
was apointed. for six years, the pretJent Tarifi Board not being appointed 
till October, 1931. It submitted its report in March, 1933, but the Government 
sat tight upon the report without giving it pUblioity.. RepresentatiODlJ were 
made and it was demanded in the press that the report should seethe light of 
day, but for a full three years Government did not even publish it. It was not, 
till June, 1936, that the report was published with the Resolution of the 
Government regretting that they could not accept the recommendations 
of the Board. 

Now let us see whether this Board gave a full report on the terms of 
reference or not. As to the first question, whether the conditions laid down by 
the Indian F:isca.l CoIDIDission are satisfied, the Board dealt very thoroughly 
with it and, with your permission, I will quote one or two sentences from the 
report to show what W808 their unanimous opinion. On page 14 they say: 

" For the present it il sufficient to say that it is c10sr that in reoant ye~rs the industry 
in general has made considerable pro!p'Elll' in the m'ltha Ii of pro l:l,1tiOll in tlte kin h of w'tore 
manufactured and the adaptation of refr~tory material8 available in India to the manu. 
facture of crucibles and furoaC8 block8 ". 

Sir, later on, on page 51, paragraph 63, they say : 
.. Our examination of variou8 factors which concern the n'lotura.l advantages postuJated 

by the Fiscal CommiBllion in an industry which adva.nces a cbim for protection has satis· 
fied us that the glass ipciustry substantially complies with this condition. Of the ra.w 
materials, sand i8 the bulkiest and this is present in abunda.nce nd there is goo1 rea!lOll 
to think that by suitable treatment much of the Indian saud might be rendered fit for the' 
manufacture of the best gJass. Soda is not at present obtllinable in the oountry, but this 
diadvantage is balanced .by the other natural advantages p0BBe8sed by the industry. The 
manufacture of loda has been achieved lIuoce.CJSfully in India and there i8 good reason for 
expecting an early resumption of its manufactul'C and supplies will at . once become avail. 
able. Land is available in unlimited quantities ". 

Further on, on page 52 they say: 
.. We are therefore satisfied that on balance the gJass industry does possess 8uoh natural 

advantages .. to justify its claim for protection". 
That W808 their unanimous and pronounced verdict on the inquiry whether 
the glass industry should have protection or not. And after giving their find-
ing that the industry satisfies all the conditions and it should receive protec· 
tion, they recommended the detailed rate of protection which should be given, 
which you will find on page 97. They recommended : 

" (I) Sheet and plate glass, including figured and ribbed gl&:Js-RB. 4 per '00 square 
feet" or 25 per c.ent. ad valorem, whichever is higher. 

(2) Bangles. bead8, and false pearlB-OO per oent. ad mlorem. 
(3) Glaaa and glasaware of the kinds specified belo"'-OO per oent. ad valorem". 

Sir, in this way they ,made their recommendations; and as for the period 
of protection, they said that. 
"Suffioient time 8hould be afforded to the industry to make full use of the pro-
tection granted. 10 that the reorganisation which we have in vhw lI!ay be oom~leted 
We think that In the cireamstances of the glaMI industry a IOngeT JI8r1od of prot.eotlOllIa 
required than the periOd 'g&ner&lly reoommend~ in other -0_. We pl'OpGle tha~ the pro. 
tIeotive dutiM aIrouIdftrDain 'iI1 fo!oe ior .. pentd of teD yean. A IIhorter penod tIwQ 
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[n..i Bahadur Le.4r. Mathura Praaad Mehrotra.] 
tAm ye&l'8' will be insufficient-to cze&te tk.e JI8IleII8al'.Y oon8denoeOlt the part of the faTeIItIorI . 
ill the future of theslaas industq ". 

So, Sir, they considered this industry important 'and considered tha.t its 
development was I!O necessary that they went out of the way to recommend 
protection for it for ten years. There can be only one objection to this J.'e-
commendation and that is from the oonsumeT'a point of view i the question .ill, 
will the consumers be better off or will they have to pay higBer prices and. wha.t 
will be the price they willhave to pay ~ The Board has dealt with this point' 
also, and t.hey have tried to show, or rather they have proved, that there will 
not be much 1088 to the consu.mers. In this cormecti.on they say in paragraph 
120: 

.. The extra burden involved in our propOsals is not, however, so eeemve loB tooon-
atitute a v&lid objection to the grant of protectioD. We are satisfied that in the great. 
majority of cases it is Dot he&tvier thaD the burden which may normally be expected from the 
applicationuf protective propouJa ". 
Sir, I, will not read the whole paragraph and waste the time of the House. 
They have tried to show that even a middleman building a house and spending 
as much as 500 square feet of sheet glass will have to pay an extra cost of only 
Rs. 12-8-0 for the whole of his building and they have shown that only two 
pies per dozen pairs of bangles will be in excess that. the consumers will have 
to pa.y on 8OCOunt of this protective duty. So, Sir, the report is very satisfac-
tory and thorough from all points of view, but I do not see why Goyemment 
have not accepted the recommendation ~ Let UII examine what they say in 
their Resolution of the 22nd June on this report. The only . important point 
that they have taken into consideration was the importance orthe use of aoda 
ash. That is what I can find from this Resolution. .As for other matters, the 
t';ovemment say in the Resolution that they do not prQPose to take final 
decision at present and it is unnecessary to discuss.~ points now. In 
paragraph 2 of their Resolution the Government say : 
. .. Tho report of the Tariff Board, which is published tod4y for general information, 
ihows that the glass induRtry has a wide goolZJ'Bphical diRtrlbuiton in India and that there 
are as marked differencee in the nature of its products and in tht'l methods of their manu· 
faclure R8 in its location. But whatevec diff(,l.fenollil may exist in those respects, th, 
report makes it clear that.aU branches of thtdnciustr.v have a oommon need for the 9ame raw 
materia.ls. In Chapter II of its report the Board, in accordance with its terms of reference, 
has investigated the natural advantages pos.~f'.88ed hy the indlU!try with a ,'iew to de~ 
minin", whether it aatisfiCB the first condition prescrihed by tho Indian J<'iscal C'..ommissiQll 
and in particular it has oxamined the resources of the industry in respect of raw materials. 
Of these by far t·he two m08t important are silica and soda Mh, and while thl' Board is of 
opinion that ample supplies of the former in the form of Rand of suffidently good qual ity 
are a"ailable, it has found that satisfactory 80U),(,es of soda ub. are not yet in existenoe in 
India and that tbe industry is dependent on imported. supplies. The Board doeR not, 
however, coDBider that this fact in itself invalidates the olaim for protection and it fiDds 
that the first of the cODditiona prescribed by the Fiscal Commission iB satisfied". 

This is what the Govemment say on tllisreport. After discussing it in this 
paragraph, they say: . 

.. The Government of India regret that they are unable to_pt this finding. Thy art 
of the opinion that the absence ofindigenoul8uppJies of a raw material which in 10he United. 
Provinces, whne the glaIII industry ill to.a great exteat QOQCentratai, reprfMlD" 70-71 
,. cent. ofthe-.ot.al eoet ofmater.iala uc1wh,ich evea.t pwtuf entryzaprel8D" ~ 
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per cent. of that oost, oonstitute, a disadvantage to the industry whioh oarmot poaaibly 
be ba3anoed by uy advalltaglll whioh it pOllle88ellin other respects". 

With the above observation they have rejected the report. The one important 
reason, as I have 88id,given by the Government was the non-existence of the 
supply of soda ash. We, on this side of the House, Sir, have our own sus-
picio?B and doubts on this matter as to why the Government kept this report 
pending for three years and at the end of three years they have rejected it on 
the one ground of non-cxistence of soda ash. 

THE HONOURABLE THE PRESIDENT: You have already referred to 
that matter in the earlier part of your speech. Please do not repeat yourself. 

; THE HONOURABLB RAJ BAHADUB LALA MATHURA PRASAD 
MEHROTRA: That is the one point on which they have based their con-
Clusion. 

THE HONOURABLE THE PRESIDENT: You have already said that. 
THE HONOURABLE RAI BAHADUR LALA MATHURA PRASAD 

MEHROTRA: They were watching the existence of the Imperial Chemical 
Company for which they have given a monopoly in the Punjab. That Com-
pany will have the full monopoly for tlle manufacture of seda ash for 50 
years to come and perhaps it was due to this that they waited so long. There 
is already one other factory existing. In reply to the quest.ion put by my 
Honourable friend Mr. Sapru the other day the Government said that the firm 
is existing, its name is Shree Sakthi Alkali Works in Dhrangadhra State. They 
bve also accepted that if this firm works fully it can satisfy the full demand 
of India so far as soda ash is concerned. Only on account of some financial 
difficulties it is not working at present. If the Government had come 
forward to give protection to the glass industry, I am sure a number offinanciera 
would have come forward to work that company and produce soda ash for 
the requirements of the industry. Goverllment rejectt:d the report. by this 
Resolution. The Federation 'Of Indian Chambers of Commerce and Industry 
met at Bombay on the 5th July and sent a letter to the Secretary to the 
Government of India, Department of Commerce, Simla, on the 18th of July. 
In this letter, Sir, they have fully discllssed thr pros and cons of the Reso-
lution and they have made out a very strong case for the acceptance of the 
recommendations of the Tariff Board and have proved that the reasons em-
bodied in the Government. Resolution have not a strong basis. With your per-
mission, I win quote two ("IT tllree sentences from tIlls letter sent by the Secre-
tary of the Federation of Indian ClIllmhers of Commerce and Industry. 

THE HONOURABLE THE PRESIDENT: You have got two minutes more 
to finish your speech. 

THE HONOURAnT.E RAt BAHADUR LALA MATHURA PRASAD 
MEHROTRA: I shall finish in two minutes, Sir. They said: 

.. The question of the Bupply of soda uhpre.enta some diffioulty in 80 far as the 
mquirementa of· ·the induatty have to be impOrted from abroad, though there are 
cMpoaita ohoda .. hill crude form in different parts of India " • 
Further on, they say:· 
. '.. "The TariifBoatd l'Dmined very carefully the reJa.tlve importaDce of Boda, ash to 
:, tbe Jilall1tf.c!tU~ Of gtaee and' ,;ame to the conclusion that as the COlt oIlC1da, ... vuiil 
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between 10 to 26 per oeDt. of the ooet of production. the faot flut the 1J&..as indUftry • 
dependent upon the cost of soda ash does not invalidate the claim to protection. The 
Government of India, inst·ead of accepting thi. finding of the Tariff BI)&rd, put tbrth 
the plea that the cost of soda ash reprt\llentB 70 to 71S per mnt. of the total cost 01. 
materials and therefore conatitutee a disadvantage to the industry, whioh cannot .be 
oounterbalanced by other advantages. . . . . . . . • • • • , 

The criterion which the Governmcnt of India have applied in comparing the ~.oet o~ 
soda uh to the coat of materials instead of to the total cost of production of the artic1tl, 
is entirely f'rroneous in principle as it is not the cost of materiaJs but the cost of production 
of an article which df'Wrminee the market prioe in the market against the selling prim 
of an imported one, and the Committee feel that it is unfair for the Government of India 
to judge the claim of the industry to protection by a wl'Ong ataDdard. The Committee 
,underat;and that this frcI!h Bouree of supply refers to the proposal of the Imperial Chemicals 
to start a factory for the manufacture of soda ash ani for which a long term conceaBioa 
was givcn by the Punjab Government and the Government 01 India to the Imperial 
Chemicals in spite of the protests from the commercial community in India". 
Sir, later on, they say: 

.. The attitude of the Government of India in this reapect testifies to the la.ck of 
~ination to induatrialiae India when an opportunity offered ii.1f to them 8011 in the 
C&IIe of the glass industry". 

Sir, they have cxpreEsed their views and proved tha.t the hasis on which 
12 NOON. the Govl'.l'nmtmt rejected the report W8~ not right. 
With these words, Sir, I move the Resolution. 
THE HONoURART.E MR. T. A. STEW ART (Commerce Secretary): Sir. 

may I, before considering the arguments of the Honourable Member, make 
J'eference to one particular matter that he raised. He said that there were 
grave suspicions and doubts that the delay in dealing with this report was 
entirely in the interests of Imperial Chemical Industries. That, Sir, is a state-
ment that was contained in a letter from the Federation of Indian Chambers 
which was sent to the CODlmerce Department and which received wide pub-
licity in the daily press. That statement, Sir, wasm08t emphatically denied 
and I am surprised that the Honoui-able Member should think fit to repeat 
the suggestion here and now when such a denial had been made public. 

The Honourable Member raises three points for our consideration. The 
first is: Is it incumbent on Government to accept without question the re-
commendations of the Tariff Board: This is a new theory to me. What is 
the warrant for the existence of the Tariff Board? The Honourable Member 
will find it in that famous Resolution of February, ]923. If I may read a few 
words from it,-in part (d) of the Resolution adopted in the Legislative As-
sembly-it was recommended : 

'. that in order that effect ma.y be given to these recommendations a Tariff Board 
should be conatitnted for & period not exceeding one year in the firat ilUlt&noeo that IUOl 
. faritI Board should be .. purely. investigating aad advilOl'Y body. etc.". 
I do not know whether the Honourable.Member himself or any other Member 
of this Honourable House is prepared to hand over to any investigating or 
advisory body their own legislative functions and iftheyare p;repared to accept 
without question the recoDlJllendatieoa of BUoh, Ii hody ~ At the pl't'llleIlt mement 
the Executive Government is not prepared to do 80. Sir. 

'fie next issue is really whether or Dot a cla~ for /Sub8tantive protection 
,It.. been ·lI8tabliahed by. the glau. Ulduatry. HOnourable Members· are very 
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well aware that, before.' an industry is granted ~ profJectioa under ths existing 
policy of the Government of India, it is required to fuUll three conditions. Let. 
me state them briefly. The first is that it should possess natural advantages 
in respect of the supply of raw material, the supply of labour and power and 
in respect of the existence of an adequate market. The second condition is 
that it should be an industry which without a measure of protection could not 
develop, or develop so rapidly 8S might be desirable in' the interests of the 
country. And the third condition is that, after a reasonable period of pro-
tection, it should ultimately be in the position to stand on its own feet. The 
controvel'dY, Sir, in respt'Alt of the gl&88 industry has arisen over the issue, 
whether or not the first condition of the Tariff Board is fulfilled. Now, the 
T~if Board itself a few years ago, when investigating the claim for protection 
of the Indian Electrical Cable Manufacturing Industry held that it was a fatal 
objection to the claim, not that there was no copper in India but merely that 
no cOPFer of the requisite quality was available and it could not be produced 
at an economical price. In the present case, there are not even adequate 
lupplies of soda ash and I have yet to hear it denied that soda ash is the most 
raw material in this industry. Figures have been quoted to show thatitconsti-
tutes something like 10 to 15 per cent. of the total cost of production of glll.S3 
but that dol'S not help l,lS in any way. The point is that we are depending 
entirely for our supplie.s of soda ash on import'! from abroad. It is impo'l...uble 
to calculat,e at wha.t price these imports will be available. It is impossible 
to forecast that they will even be available at all. Now, Sir, a private enter-
prise may take the risk,--private enterprises do take the risk,-that their 
supplies will rise in price or that they may be cut off. But when it comes to 
granting protection, the caRe is somewhat different. When the Fiscal Com-
mis.'!ion first of all framed this first condition they said that it wag necessary 
to ensure that no industry is protected which would become a permanent 
burden on the community. Can it be said, in ignorance of what our supplies. 
are going to cost us, in ignorance of whether we are going to get supplies at all, 
can it be said that this burden will not be permanent 1 It is part of the theory 
of the Indian Fiscal Commission that it is reasonable tha.t the community as a 
whole should for a reasonable period bear a reasonable burden in order to hasten 
the industrialisation of India. But in this case the burden may be borne by 
the general consumer not in the interest.'! of the industry but in order to pay 
the person who supplies from abroad. If it were the industry that was getting 
the benefit, there would be les8 to say. But, as it is, the Indian consumer may 
be hied for the benefit of the outside supplier. The Board in the last resort 
justified its finding that this first condition was fulfilled by the fact that it 
was expected that thc Shree Shakti Alkali Works at Dhranga.dhra would soon 
be producing soda ash on .an economic and commercial scale. It was for this. 
reason, Sir, that the Government of India, instead of di.smissing summarily 
the case forwotection on the ground that the first condition waa not fulfilled; 
delayed in the hope that reasonable supplies of soda ash will be fortlt~oming: 
These anticipations, Sit, have not been realiBed.· The Shree Shaktl Akali 
Wq:ks is not yet producing on an economic .and "oommereialacale. In the 
meantime, Sir, help has been given to the industry by the removal of the duty' 
on . soda ash. It is fashionable' to decry the value .of that conce88ion; It : 
repreeentJa, lODlething like' S.to i per lleD.t. on the . total 008t ofprociuotion; ': 
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To HONOUBABLBMB:. HOSSAIN IMAM: What is the ptoportion 
an the cost of the raw Dlaterial 1 

THE HONOURABLE MR. T. A. STEWART: The T&ritl Board says thAt 
in the United Provinces BOda ash represents from 70 to 75 per oent. of the total 
oost of the raw material, and even at the ports where there is very little in ~he 
way of freight charges, it is from 35 to 40 pel' cent. This 3 to 5 per cent. savmg 
has also been depreciated by people who consider that any stick is good enough 
to beat the dog with. I do not know what their particular busine~ arc but a 
matter of 3 to 5 per cent. difterenoe in their profit or 1088 is, Isuggcst, not to be 
despised. 

The second condition is that the industry should be one which without 
protectio~ would not be able to develop. I do not propose to contest the fact 
that the glass industry without protection would not develop, but I do em-
phasise that this alone does not justify the grant of protection. 

The third c.ondition is that the industry must be one which will ultimately: 
be able to dispense with protection. Any estimation of thiB ,possibility de-
pends of course on the calculations of the future cosbl of the industry. In 
paragraph 69 of the report the Board admits quite frankly that it is impossible 
to calculate what the future costs of the industry will be. In paragraph 71, 
.again, it admits that the sheet glass industry can never be able to compete 
with imported glass. The Board considers that the fact that imports from 
abroad are dumped imports justifies it in readjusting its calculatiops. 
Government do not admit that the imports from abroad are dumped, but even 
if we accept that assumption, and even if we accept the assumption that the 
price of sheet glass will not vary in the future, the ultimate conclusion of the 
Board itself is that the industry will never be able to dispe~ with a protective 
duty. It is clear therefore that even the third condition ,is not fulfilled. 

I now turn to the specific recominendations of the Board. In view of my 
having established the position that the first and third conditions have not 
been fulfilled, it is unnecessary for me to discuss in detail thc specific recom-
mendations. I would, however, point out that these are not above criticism 
either. For example, in dealing with banglp.8, the calculations of the Board 
are based on the 8.88Umption that the duty now leviable is something like 331 
per cent. lower than it really is. The Board has recommended protection 
for plate glass which never has bt'enproduced in India and it is most unlikely 
that it will ever be prod1Iced. In calculating the duty on bottles and phials, 
the Tariff Board, although it had the example of a mechanically worked factory 
whose costs might have been obtained, preferred to calculate the costs of 
mechanical production from the costs of a manual factory. They have put 
an· all round duty on table ware. India produces only a. few of the cOarser 
types of tumblers, jugs and things <Jf that 8Ol't, but notwithstanding this fact, 
it is suggested that no matter what the import, however valuable the import 
is, however impoB8ible it may be for India to produce it, aU these imports should 
be taxed. .. Well, Sir, r·quote these examples to show that the specific recom-
mendations could not poBBibly·be adopted without·a critical examination and· 
amendment. But I would point out iacoDCluion that it is 'not 80 much the 
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case of the gl888 industry that is at issue. If the Honourable Member's Reso-
lution is acoepted, if this House thinks that the glass industry should be given 
protection whether or not it has fulfilled those essential conditions which were 
laid down by the Fiscal Commission, if that is the decision of the House, it 3 
equivalent, . to throwing overboard the policy of discriminating protection. 
That is a policy, Sir, that was adopted many years ago and it is one that we 
believe holds a reasonably even balance between the industrialist and the· 
consumer. There have indeed been criticisms that even with these very 
salutary limitations upon it, the policy of diFlcriminating protection has borne 
hardly on the consumer. If that is so, then if we abandon those limitations. 
the lot of the consumer will indeed be one to be pitied. 

With these words, Sir, I oppose the Uesolution. 
*THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muham-

madan): Sir, the speech which my Honourable friend Mr. Stewart has delivered. 
today was more in favour of my usual attitude-ihan that which is his usual 
attitude about protection! He has eased my ta..~k enormously and I hope to 
use the argument which he has used today against him when the time comes. 
Sir, we perfectly agree with him that the ftmctions of the Tariff Board are 
purely advisory, that they are to examine as an expert body, a.nd that the 
Executive have every right to go back upon their recommendations, but we 
di1fer from him wholly in one essential, that is, that the Government can 
repudiate on political grounds, but they cannot and I think they are not 
competent to be judges on economic grounds, otherwise there is no need of 
having an expert body. For political reasons or other causes you may re-
pudiatethe Board,but when the Board having made inquiries reports that the 
industry fulfils certain conditions laid down by the Fiscal. Commission, it is not 
meet for the Commerce Department to repudiate tbem. In this question 
much has been made of the relative position of soda ash in the manufacture of' 
glass. I would like the Commerce Department to enunciate once for all time 
the principle which they will follow in the case of every industry. If we lmow 
that in the case of every industry in which the cost of the 'imported material as 
against the raw material produced in the country, leaving aside the productiOB' 
costs, is more than 60 per cent. that that industry wiU be given protection, we 
can understand that principle and follow it. In that case I would ask the 
Honourable Mr. Stewart to bring in a Bill to repeal the steel duties and the 
textile protection law, for in those cases this principle has hoen given the go-by. 
For instance, take corruglloteQ. iron sheets. The cost of the raw material for 
these, which happens to be pig iron, and the cost of zinc which is also utilised 
and which is imported from a carton controlling the world production of that 
material, would be·in almost the sagte ratio.as that of soda ash in the case of 
. glass in the cost per ton in the manUfacture of co~ated iron sheets. Then, 
the whole of the raw material in the production of the higher .counts of the 
cotton yarn and twist is imported from Uganda and other places, but that is 
being protected. We have just now appointed a special Tariff Board to inquire 
into the oase of thoae·indUIJtries which derive the whole of·their raw material 
from abroad. And they are thought to be fit enough to be given protection 
although as & matter of fact cloth happens to be a thing of universal consump-
tion .. ~ as sl,loh t.here is ~ter need that it sh:~wd. not. be subject.to high. 

,. 
, IIINot oon:iacted by the· BaaoUable JlaDber. . .1 
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duties. It is one of the foremost and fundamental principles of the Eng~h 
tariff system that the requirements of the poor, the teeming· millions, should 
be taxed. as lightly as possible. Now, Sir, I do not say that Government h88 
done wrong in giving protection, but the point is, when a poor industry comes 
forward and asks for protection the Government have different arguments to 
advance in opposing it than they do in the case of a rich industry which can 
agitate and make a great deal of noise. In the latter case the Government is 
prepared to do things which they are not prepared to do in the other. The 
cotton industry has received protection for a long time, and on the last occasion 
they made out a case and we saw that they deserved protection. But 
why not follow the same rule in every case. If you are prepared to give pro-
tection to textiles manufactured from cotton from Uganda, why not also give 
the protection in another case where the entire production is from a raw 
material imported from abroad 1 In one case it is fit for protection, but in 
another case it is not. 

Now, Sir, I come to the third principle which he enunciated, that we do 
not yet know what effect protectiOil might have on the price of soda ash, that 
it is possible that if we give protection the price of soda ash might rise so much 
that the protection may be of no use. A reply to that is that the Govemment 
have helped and should help indigenous manufacturers, if need be, by bounties 
ill the production of soda. ash in the country. What is the difficulty &8 to why 
IIOda ash cannot be produced as cheaply in India &8 in other countries". Ia it 
due to any intrinsic defect 1 I cannot answer that. It is for the Government 
to inquire if they want to. But they should theDl8elves have been inclined to 
take this actioo.. especially aft« waiting for all these years only to reject tiM 
JeCOmmendation. What was the good of their having this. elaborate. inquiry 
only to throw it inOO the waste-paper basket 1· If the Govemment was really 
.eMUS and had really the wish to judge thie. inc:iustry OD. its merits and not to 
penalise it for being a small industry, the only course open to them was 00 
iD.quire how rar they could belp in the production of.soda aah ; and if they had 
fwnd after expert; inquiry that even with the aid of bounties it would not be 
poeswle to manufacture soda ash cheaply in India or to establish this industry, 
then they wou·d have had some sort of justification for refusing protection to 
the glass industry. 

With these words, Sir, I strongly support the Resolution moved. 

THE HONOUUBLE '1'IIE PRESIDENT: I have received an application 
signed by all the Muhammadan MemberB'Of the Council asking me to adjourn 
the House in order to enable them to offer their prayers, and &8 this has been 
the practice prevailing I shall adjourn the House now till half past two in the 
afternoon. . . 

The Council then adjourned for Lunch till Ha1f Past Two of the Clock. 

The Council re-assembled after Lunch at HaH Past Two of the Ol()Ck, ~e 
Hon ourable the Chairmaa(th& BoacJIlr&ble .8ii'P}Un)e8ethna) in the Chair. 



THE HONOURABLE THE CHAIRMAN: The Council will now leSUine 
discussion on. the Resolution moved by the Honourable Rai Bahadur LaJa 
. Mathura Prasad Mehrotra. 

THE HONOUlU.BLE RAI BAHADUR LALA JAGDISH PRASAD (United 
Provinces Northern: Non-Muhammadan): Sir, the Honourable Mr. Stewart 
asked the House to consider whether or not a claim for substantive protection 
has been established for tbe industry. I think I can do no better than tell 
the House how adversely competition from Japan is affecting the Indian glass 
industry. There is a glass factory in my province, the United Provinces, 
called the Bahjoi Glass Works. It has to contend with the competition of 
Japan which has reduced its prices and as a consequence the Bahjoi Worke 
are incurring heavy losses. The kind of cut-throat competition which the 
industry has to face is indicated by the fact that the present c. i. f. price of 
Japanese four ounce phials ill Us. 2-12-0 per gross, while the cost of manufac~ 
turing such phials to an Indian factory is Rs. 4-13-0. Similarly in the case of 
bottles the c. i . .f. prjce of 16 ounce tincture bottlcs from Japan is Rs. 9 per 
gross against the cost to the Indian producer of Rs. 15-12-2 per gross. In 
this connection the Council of the Merchants' Chamber of the United Provinces 
point out that in March, 1932, when the Tariff Board signed their report on the 
glass industry the Rupee-Yen exchange stood at 120 and at present it remains 
round about 77. The fall of the Yen by itself provides sufficient justificatioJ;l 
for the enhancement of the rate of duty on bottles and phials of which Japan 
is the principal importer to the Indian market. The Indo-Japanese Trade 
Convention, I understand, has a specific provision giving freedom to the Gov-
ernment of India to correct the ad verse effect on an Indian industry of the 
fall of the Yen. So, Sir, I am of opinion that the case for protection of ~ 
Indian glass industry has been established beyond doubt and I hold that in 
the absence of any protection the glass industry, it is feared, may be crippled 
for ever. Now, the Government have made much of the so-cal ed absence of 
soda ash in this country, and think that it is a disadvantage which has invali-
dated the industry's claim for protection. Sir P. C. Ray, Mr. Nalini Ranjan 
Sarkar, Sir Nilratan Sircar, Sir Badridas Goenka and Mr D. N. Sen in a weig~ty 
statement assert that the Government's argument is .. untenable" and 
"flimsy" and state that the figures given in the Government's Resolution 
relating to the proportionate share of the cost of soda. ash in the manufacture 
of glass products 

" are much higher than what actuaUy reprelleota the percentage ratio of the COlt of 
eoda ash to the total cost of production". 

No one can deny that Sir. P. C. Ray and other distinguished signatories 
of the statement know what they talk about. The Tari:ff Board definitely 
considered .. the extent " to which the disadvantage of the industry in respect 
of soda $ih was " counterbalanced by advantages in other respects ". There 
is the favourable position of the industry in regard to supplies of sand. And 
it enjoys" considerable advantages in other respects, such &8 fuel, labour sad 
utent of market". The Board considered whether" the sum total of these 
advantages is sufficient to off-set the disability resulting from imported soda 
ash ". ADd they felt that if reasonable improvements were effected in equif.' 
IUDt and proceB88B of manufacture and if -. larger output co~ be 800~. 
tile ludianillau industry" 1riJl·be able eventually to meet feretgll competitien 
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unaided. n. Bir, improvement in equipment and processes of manufacture in 
the industry as a whole are bound to take place if the industry were a.ssured 
of reasonable security. Now, as regards the supplies of soda ash, I understood 
the Honourable Mr. Stewart to say that the Dhrangadh.ra factory was not 
running econ()mically. Let us see what the Tariff Board had to say abou~ 
this factory. "This factory worked for about six months in 1930 ", write 
the Tariff Board in their report . 

• ~ Financial difficulties foroed it to suspend operations oarly in 1931, but preparations 
for re-starting it are almOtlt oomplete. This plant", they continue. ., is designod to 
produce 60 tons (soda. ash) a day and if worked to oapacity should produce not less thaD 
18,000 tons a year, which is far more than the glass industry needs at present". 

Then, Sir, I understand that a company has recently been fl(jated in the 
United Provinces to take up the manufacture of soda ash from the salt resources 
of the Sambhar Lake. Now, one may well ask, Will not the grant of rebate of 
import duty on imported soda ash put these indigenous concerns at a disad-
vantage as against Imperial Chemicals, the purchasers of whose imported 
material will get preferential rebate of 10 per cent. more ~ Moreover, the 
Government of India have already said that they would reconsider this matter 
after three years by which time the Imperial Chemicals' Works are expected 
to be established at Khewra. But during these three years the Indian com-
panies already. in the field must work under this handicap. On the one hand, 
while di1fering with the finding of the Tariff Board, the Government 

.. are of opinion that the abeence of indigenous raw material (soda. ash) ..........•• 
OOIIIStitutes a disadvantage to the industry whiC'h cannot possibly be balanoed by any 
'advantlgelwhioh it po8l1e88es in other lMpI!CtB .. 
and on the other they proceed to take measures which would militate agawt 
the development of indigenous sources of supply ohoda ash. 

In view of these considerations, Sir, the Government of India should 
reconsider the advisability of granting protection to the Indian glass industry 
at an early date as recommended by the Tariff Board. 

But, Sir, the attitude of Govemmentas regards protection to Indian in-
dustries is reflected in the speech which the Honourable tlieFinance Member, 
S'Jr James Grigg, made quite recently to the India.n Merchants' Chamber of 
Bomba.y. Referring to ~e question of protection, be said: 

" Please do not forget that nine-tenths of the people a.re agriculturiats and it is DO 
good fostering industry and so on if you place upon the backs of the cultivator burdens 
too grievous to be home. He made it clear that in his opinion even the ,protection that 
had been 80 far given was not desirable". 
Be added: 

.. WIleD we oonsider that none of the protected indOltries, tmoept Iteel. .have Ihown 
any real sign of establishing themaelves on a self-supporting basis and whep we OODliider 
the serious inroads that protection has made into customs revenu_so that not only is 
the task of financing provincial autonomy being made extremely. difticult but for ye&l'll 
1I&tion-bullding &enioes have beeD starved in the interest. of a oomparati"ely small number' 
of induatria1iste-wlleD. I say. we refteot on these, tbiDp. OIoIlit be denied that tbme iii a 
lot to be II80id for the yiew ~hat Government has been, far too ready to"liaten to demauds, 
for high protection t, " , 

", (At this stage the Honourable the PreSident OCCllpied ~e ,Chair.) 
Sir, I ~uly appreciate the ~inance Member'. in~ in the well-beiQgof the I@ri-

. caJWrist. But,I eJwWd like, to,dJaw th~ atteu.tionof tlhe GoVIh:DJMDtto th& 
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f~ t?at the~ are otheragricult~ countries in the world which are protecting 
theIr industnes by means of tariff walls. The Governments of those countries 
do not think that the burden of the agriculturist cannot be made easier uilles8 
they permit indigenous industries to be crippled by foreign competition. Canada 
and Australia, predominantly agriculturist countries though they are, have 
been following a policy of high protection. Then, Britain has adopted a 
protectionist policy in spite of t.he fact that it is one of the most industrially 
advanced countries in the world. Why should this singular treatment be 
suggested in. the case of India 1 If the Government are 80 solicitous about 
the condition of the agriculturist why should they instead not revise their 
financial policy and their huge expenditure and not take other steps to uplift 
the agriculturists '? So, the Government should not be surprised if their method 
of dealing with Indian industries fails to be appreciated by Indian public 
opinion. I am strongly of opinion that our gla!!l8 industry stands in urgent need 
of protection and therefore I heartily support the Resolution that has been so 
ably moved by my Honourable friend Mr. Mehrotra. 

THE HONOURABJ.E SARDAR SNRI JAGANNATH MAHARAJ PANDIT 
(Bombay; Non-Muhammadan) i~ir, the glass industry of India has got a 
history behind it. It is not a new industry but is an industry which was in 
f'xistence ill this country as far back as the Third Century B. C. The industry 
in ancient. times may not have att.ained the same standard of development as 
at the present moment, but the very existence of the industry in ancient times 
proves at least. one thing, that if the industry be given some help, it may develop 
a stage when not only will there be no need to import glassware into India 
but may even be able to export such articles to other countries at competitive 
prices. Sir, there is no gainsaying the fact, that if protection as recommended 
by the Tariff Board is granted, the industry will develop rapidly and in a few 
years time will be able to stand on its own legs, when there will be no need of 
any further protection. It appears rather strange to me that the recommenda-
tions of the Tariff Board which was set up by Government at such a heavy cost 
to enquire about the particular industries which require protection should be 
set aside by them. The Board after a thorough investigation has come to the 
r.onclusion that the industry fulfils all the conditions laid down in the Fiscal. 
Commission's Report and requires protection. Sir, if the protet.1iion is not 
given as recommended, the industry will be ruined and with the ruination of 
t.he industry all the capital invested therein will be lost and thousands of labour-
ers will be thrown out of employment. In the absence of protection the 
industry will be unable to compete with cheaper imported foreign articles. I 
would therefore request the Government to reconsider their decision and give 
the protection recommended by the Board. Not only this, I would further 
request the Government to see that all orders of glass articles required by both 
the civil and the military departments should be placed with firms established 
in India, even if the rates quoted in the tenders submitted by such Indian firms 

.. be 5 per cent. or 10 per cent. higher than those of the imported articles. Sir, 
in this respect, I would request the Government of India to emulate the example 
of the Go~ernment of Bengal who have ordered the purchase of all indigenous 
articles required by them even at a price 5 per cent. higher than those of 
oreign ones. 

With these few worda. Sir, I support the ReIolution. 
lI65CS D 
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Tu lIoNotJJtALB . b SlUNTIDAB ASKURAN (Bombay: Non~ 
Kllhammadao): Sir~ I want to make only one or two brief observations on 
the Reaolution bfOught forward by my Honourable friend Mr. Mehr9tra. .A,s 
evelyone is aware, the report of the Tariff Board on the glass industry was sub-
mitted to the Government three YE'.ars ago. Sir, I know I am voicing the general 
opinion of everyone interested in the industrial development of this country 
iJl saying that it is most unsatisfactory that the Governm('.nt of India should 
have sat tight on this report for three years. I should add, Sir, that the Gov-
ernment took another three yea.rs before making a reference to the 1'aritl Board. 
In other words, Sir, the glass industry has had to wait more than six years after 
applying for protection to know its fate. And, Sir. may I ask wha.t ultimately 
is the decision of the Government? Should it take over six years to say that 
no action is possible on the report of a Tariff Board appointed by themselves 
and to which they attached an expert from England 1 

It is no doubt true, Sir, that the :FiscaJ Commi88ion laid down certain prin-
ciples in regard to protection for industrie8 in this country. One of those re-
oommendations was that raW mataials should be available in suffieient quanti-
ties in the COU!1try. In this'connection, I would like to make a reference to what 
my Honourable friend Mr. Stewart said. Sir, he repeated this condition laid 
down by the FiIca.l Cmnmiasion and justm.Pd the rejection of the report of the 
Tarifi Board on thiA ground. 

But, Sir, may I ask whether the cogent reasoninl( of the Tariff Board. OD 
this point counts for nothing 1 Can the Government of India honestly and 
seriously say t.hat other countriE'S which have adopted a protective policy are 
80 rigid in applying such principles? Sir, does Japan produce her own raw 
Cotton? Instan(~e8 can be multiplied t() show that while the interests of the 
consumer undoubtedly receive attention, no Government would be 80 rigid 
88 the Government of India havp b(,pn in extending protection to a new indu8try. 

Sir, I also want to protest against the scant respect shown hy the Govern-
ment of India for the recommendations of an expert hody appointed by them-
selves. If one looks back, the conviction grows upon one that in recent years 
the recommendatiolls oithe Tariff Board have been receiving le81'1 and 1e88 8erious 
attention at the hands of the Government. There is, I cannot help saying, Sir, 
a growing fear in the minds. of industrialists ill this country that the free trade 
convictions of the preBcnt Finance Member are being thrust upon the Govern-
ment of India. 

Lastly, Sir, I want to draw the attention of the Government to another 
unsatisfactory f{ature of tlleil' policy in rt'gard to the glass illdustry. Certain 
'rEcommendations of the Tariff Board for research ill regard to gm86.have been 
turned down. The Tariff Board itself urged that such research is e88Cntial.in 
order t() minimise the lJurden on the consumer. I earnestly hope that the Gov-
.emrnp.nt of India will revise their deciaion on the report of the Tariff Board 
and give much needed protection to aD industry which is struggling hard against , 
eompetition from abroad. 

With these words, Sir, I strongly support the Resolution ~fore the House. 
THE HONOURABLE MR. P. N. SAPRU (United Provinces'8outhern; 

Non-Muhammadan): Sir, bt>fore I go on to make 8. few observations on the su~ 
ject-matter of this Rllelutkm;: peilt&l'1I you wiD allow me to' oon~tu:1at.e, on 



behalf of our group, the Honourable Mr.MitclJ.ell on the exa.l~ potition that he 
O®upies today. . Mr. Mitchell is an honoured Member of this Houae. He is a. 
broad-minded EnglisluJum and we are very glad that he has been elevated to 
this position.' 

Sir, my friend, the Honourable :Mr. Hossain Imam, has very effectively dealt; 
with the argumentaof the Honourable Mr. Stewart and I have no desire to: 
repeat what he has already said. But there is just one aspect to which I would' 
like to draw the attention of thp. House. The indu8try has been asking for 
protection from I ~)26. I think the first time that a claim for protection 'vas 
advanoed by the industry was in ] 926. It was not till the 20th October, 1931 
that the '!'ariff Board wa.s appointed. That Board went V()ry carefully into the' 
matter and reported on t.he 17th March, 1932. The report of the Board Wft! 
not published until three yf'ars after. 1 forget the exact da.te on which the 
report wall published but it is only after three years that it was published. Now , 
Sir, there has heen, I submit, gl'eat delay in the pUblication olthe Tariff Board'8! 
report. The Honourable Mr. Stewart has not explained to us the .reason ofthis 
delay. 

THE HONOURABLE MR. T. A. STEWART: Yes, Sir, I certaiilly did. 

THE HONOUkABLE MR. P. N. SAPRU: I did not thell cat.ch him. I 
stand corrected. Well, Sir, I think it is really a matter of comment that there' 
should have been so much delay in dealing with the vital needs of an industry-
of this oharacter. ' 

With these words, Sir, I support the Resolution of my Honourable 
fr~end Mr. Mehrotra. So far as the metit.s are concemed, they have been dealt.: 
with already by the Honourable Mr. Hossain Imam and the Honourable, 
Mr. Mehrotra. 

THE HONOURABI.E RAJ BAHAntJR I,ALA MATIDJRA PRASAD 
MEHROTRA: Sir, the points raised by the Honourable the ·Commerce 
Secretary have been dealt with by my Honourable friend Mr. Hossain Imam. 
I quite admit that the Exooutive Government has got, the right t.o chose 
whether it will accept the report ur not. But so far as I understood, it is only 
in matters financial, economic or politicul that the Executive Government 
may accept or reject the recommendations of the Tariff Board, and not on 
technical matters. This time. the GCJvorrum·nt, has gone out (If itR way in not 
accepting the recommendations on a technical matter. That is what, they 
say in their own Hcsolution about the supply of soda ash. Sir, the Tariff 
Board has dealt with this question vt."Cy thoroughly in ib! report. It has ooid 
that soda ash is not at prellcnt obtainnble in the country but that this disa.d~ 
vantage is balanced by the other natural advanta.ges possessed by the industry. 
Dealing with this question very thoroughly, they have come to the llonolwOOll 
that they are satisfi~i on the h3Jance that the glass industry cloes P()8~ 8110h 
natural advantages as to justify its claim for protection. I therefore do not 
agree with th~ Honourable Mr. Stewart there. 

We aillmow; as has jU8t been pointed- o~t by the llonourab!eltai 
Bahadur ~. Jagdish ~d, that Japan, Belgll.tnl and o.ther eountnea ue 
dumping these IJU!,terials at very cheap rates. The result IB, that· whatever 
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factories exist in India, they will very soon have to be shut down. With 
reference to the one factory established in my own province, namely, the 
Bahjoi factory, I am aware that it hardly worked for six months during the 
last year, and they have not commenced work this year yet. They may 
work for three or four months. They have trained thousands of men. They 
cannot give them retention. You know that even the starting of a factory 
110 rar 88 the glass industry is concerned requires a lot of expenditure. After 
JDeetillg all those expenses and working for three months, and then giving 
retention to their workmen, I hardly think that any factory can exist. They 
have already suffered a 10sII of about Rs. 3 lakhs on this account during the 
course of the last few years, and there is no other way open to them but to 
shut down. 

For these reasons, Sir, I would request the Government to accept this 
Besolution, and I hope the House will agree to it. 

THE HONOURABLE MR. T. A. STEWART: Sir, I want to say only two 
words. The first is to correct a misapprehension under which I think the 
Honourable Rai Bahadur Lala Jagdish Prasad is suffering with regard to the 
Japanese Treaty. It is ,perfectly true that that Treaty has provision which 
allows for the imposition of exchange compensatory duties, but only in respect 
of exchange variations after the 31st December, 1933. Since then, the 
Japanese exchange has varied only to the very slightest extent. I would 
now only say, Sir, that I repudiate the suggestion of the Honourable Mr. 
Hossain Imam that the Government of India have a different fiscal policy 
for the smaller industries than they have for the larger ones. I can give this 
House the assurance that should there be signs that-what we rega.rcl as a vital 
objection to the grant of protection is capable of removal, the Government of 
India will be prepared immediately to reopen the qUP-Rt,jon of prot.ect.ion t.o t.he 
glass industry. 

THE HONOURABLE THE PRESIDENT: Resolution moved : 
.. That this Council recommends to the Govemor General in Council to !(i\'e effect to the 

ncommendatioll8 of the Tariff Board in the matter of the glu!I industry". 
The Question is : 

.. That that Reeolution be adopted". 
The Council divided : 

AYJ":S-16. 
AaIlumn. The lIon~ble Mr. Shantidas. 
]lanerjee. The Honourable Mr. Jagadiah 

Chandra. 
Buta Aingh. The Honourable Sardar. 
Ghoeh Maulik, The Honourable Mr. 

Batyendra Chandra. 
Oaunder. The Honourable Mr. V. C. 

VeJliDgiri. 
Bafeez, Thp Honourable Khan Bahadur 

Syed Abdul. 
BClI8.in Imam, The Honourable Mr. 
,Jagdiah Prueci, The Honourable Rai 

Bahadur leI&. 
Jleb.rotra, The Honourable Rai Bahadur 

Lala Matbura Prauod. 

Mitba, The Honourable Sir Suleman Caaaim 
Haji. 

Naidu, The Honourable Mr. Y. 
RaDgaDayablu. 

Pandit, The Honourable Sardar Shri 
.Jagannath M&haraj. 

Ram Saran Du, Thfl Honourable Rai 
Bahadur Lala. 

Sapru, The Honourable Mr. P. N. 
SetJma, The Honourable Sir Phlroze. 

Sinha, The HODourable Kumar Nripenclra 
Narayan. 
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Brayahay, The Honourable Sir Maurice. I· M&qbul Husain, The Honourable Khan 
1 Bahadur Rhaikh. Campbel, 'fhe Honourable Mr. G. R. 

Menon, The Honourable Diwan Bahadur 
Choksy, The Honourable Khan Bahadur /. Sir Ramunni. 

Dr. Sir Naaarvanji. . 
Mitchell, The Honourable Mr. D. G. 

Commander-in·Chief, Hia Excellencv the Noon Th H bl N b M-"k S' • , • e olloura e awa lUI. Ir 
Devadoss, 'fhe Honourable Sir David. Mohammad Hayat Khan. 

Dow, The Honourable Mr. T. M. 

Ghosal, The Honourable Mr .• Jyotsnanath. 

manoy, The Honourable Sir Bertrand. 

Haidar. The Honourable Khan Bahadur 
Shams·ud-Din. 

Johnson, The Honourable Mr .• J. N. G. 

Macqueen. The Honourable Mr. P. 

The Motion ~as negatived. 

Parkt'lr, Thc Honourable Mr. R. H. 

Ram Chandra, The Honourable Mr. 
Sloan, The Honourable Mr. T. 
Spence, Thl'i Honourable Mr. G. H. 
Stewart, The Honourable Mr. T. A. 
Talient.l, The Honourable Mr. P. C. 
Ugra, The HonoUl'able Rai Sahib Pandi~ 

Gokaran Nath. 

RESOLUTION BE FLOTATION OF STERLING LOANS. 
THE HONOUMBI.E MR. HOSSAIN IMAM (Bihar and Orissa: Muham-

madan): Mr. President, I rise to recommend to the HQuse: 
.. That this Counoll recommends to the Governor f'nmera\ in Council to convey to the 

Secretary of State the disapproval of this House of the flotation of sterling loom and to 
requeet him to absta.in from Boating llterling loans in future". 

THE HONOl'RUI,E TifF. PRESIDENT: I am sorry to interrupt you at 
this ~agE'. I had some difficulty in admitting this Resolu-

3 p.... tion but as I was anxious not to shut you out from stating 
your views and &Il r wi",hed to give you an opportunity of 

explaining matters further in faep of the provisions of th~ Government of India 
Act of 1935, particularly as your ReHolution aHks the Governor General to 
advise the Secretary of State to abstain from floating sterling loans in fUtll1'6. 
I would draw yonr att<.:lntion to somA of thp provisions of the Government of 
India Act. Part VII of the Act applies to general matters such as FiDl.m~, 
Property ('.ontractR and AuitFl and Flection 161 of Part VII states: 

•• l' pon the oommenooment of Part III of this Act al J pOWfll'iI vested in the Secret.ary of 
Rta.tu in Council of borrowing on the lloourity of the revenUflR of India shan cea.ae and 
d6termine, but nothing in this section affects the pr()vi~ion8 Ilf Part XIn of t.his Act with 
rtlIIpect to borrowing in sterling by the Secretary of State". 

Part XIII referH to the int.erregnum period between the commencement of 
Part III (provincial autonomy) and the establishment of the Feclerat,ion. But 
in tIllS Chapter IT of Part VJI in section 162, it is statoo that.; 

., Sllbject to the provisions of Part XIII of this Act with respect to borrowing, in 
IIterling, the executj.ve authority of the Federation extends to borrowing UP?Il the ~w'I~Y 
of the revenues of the Federation within such limits, if any, as may from time to tIme be 
fixed by Act. of the Federal Legislature and to the giving of gllarant~P.II within ,uoh limits. 
if Ally. AI may be 110 fixed t •• 
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And Part XIII, clause 315 (1), says : 

.. While t.his Part of this Act is in operation, no sterlin~ 10ll0n .. hall be '(!ontraoted by 
the GoVllrttor G"eneriJ in Council, but in lieu thereof, if provision is made in that behalf by 
an East India Loans Act of the Parliament of the United Kingdom, the Secretary of State 
may, within mch limits as may be preecribcd by the Act. contract luch loam on behalf of 
the Governor General in Council ". 
And olause (2) of the same section states that: 

" The Secretary of State shall notel:cnliBe any 8uch powel'll. of borrowing as are 
mentioned in thiA section unl_ at a meetillg of the ~ecretary of State and hI" advill8l'll 
the borrowiug hal been aPProved by • majority of the persons pr~nt .. , 
that is, sterling loans. Then powers have been given to the T.egislature under 
clause 316: 

" The powers conferred by the provisions of this Act for the timtl being in force on the 
Federal Legislature llhall be ""crciBeable by the Indian Legislaturc,lLI1daccordiugly 
references in thOle provisions t.() the Federal Legislature and Federal.laws shall be construed 
.. referenC88 to the Indian Legislature and lawl! of the lndian LegiAlature, etc ........ ". 
But there is an important proviRo to this sectioh : 

"Provided that noth~ in thil section IIhall eDlpower t.he Indian J..e(t_ture to 
impoae limits on the power of the Oovemor General in Coun .. il to borrow money ". 

In view of these provisions of the Act---of course the Act has not heen put 
into operation immediately; if it had· been in o~rat.ion I would not have 
.adlllitted the ~olutioD-I hope you will be ablE' t{) show in what way you 
could lLcd< the Governor General in Council to abstain from bonowing in sterling 
in future. In my opinion your Resolut.ion is impraeticable and would prove 
infructuol1s. 
. THE HONOURABLE MR. HOS.<:IAIN IMAM: Thank you, Air, for tltating 
the position under the provisiotl!'l of t.he new Act.. 

Mr. Preaicient, the Rt>..solution is not a new one. It is rather' a repetition 
of what I had done before. T Im,-c been asking ql1cstioill~ about sterling borrow· 
'ings 80 many times and this has fornleO the subject-matter of my discussion 80 
_often that J am afraid the House may get, sick of it. I maytJay that J myself 
hate toO repeat it, but it is only the inaction of the Government, the persistent 
disregard of its pledged word, tho almost hlind following Of the bea.ten path, 
that has forced me to bring forward this Hesolution before tile HoWl(' and 
to the attention of the Government. 

Before I conunfllloo to gi\'tl the House the facts about theRe stcrlinJr loans of 
recent ypars, I should like to make a general statement ill making whi~;h I have 
been helped by the then Fina.nce Sf'<:retarYI Sir Ala.n Parsons, who gavu me 
a very long statement of sterling loa.ns of the Governmp.nt of India. It was, 
Sir, in August, 1934 that the statement was ~iven 8howing that in the 15 ye&l'R 
from 20t.h April, 1921, up to tIlE' present moment, 17 or IH loam~ have been 
~ontracted in sterli~. Six loans ha.ve been repaid in this period and all 
repaid by means of re-borrowing of sterling. The only single exception to this 
general rule was when after Britain went off the p:old standard, the first 10al1 
which matured in January, 1982 was paid without oontracting a fresh Flterling 
loan. But that 80 much troubled the Secretary of State, that be went out of 
'his way and contracted a fresh loan in 19.13 while there was no nec.essity, while 
no loan was falling due, just to strengthen his sterling reserve &Wi the~by 
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increase the amount of funded sterling loan that remained outstanding at the 
end of that year. I shall show by figures that ever since 1921 the amount of 
funded debt in sterling has increased and increased without rhyme or reason. 
Wbm I say without rhyme or reason I mean if we were only confining ourselves 
to repayment the loan could have at least remained con8tant. Sir, when 
we were in thOle difficulties of the exchange which compelled I1S after all to go 
off the gold standard that was a difficult time a.nd Government was forced to 
borrow money at high rates of interest in India as well as in England. They 
had tocontl'act sterling holdings to fina.nce their home commitments; they had 
then, Sir. llome excuse for contracting sterling loans. In that year, Sir, the 
year ending 31st March, 1931, we increased our sterling borrowings from £289 
millions to £316 millions, an increase of £27 mHlions. After that I think-
the Honourable the Finance Secretary will bear me out-the exchange position 
has been easy. We have been sending ample funds to the Secretary of State. 
There have been years in which we have sent almost at the rate of Rs. 5 crores 
per menscm. Even with that. our loan has continuously increased so much 80 
that after coming down to £313 millions when we first repaid one of our over-
due loans by meap.8 of treasury balances, it bas again increased on the 31st 
March, 1935 to £323·57 millions. 

Sir, when' was discussinp: the question of the national debt of India last 
year in this Chamber, I gave the history of the 20 years ending 1933 of our 
sterling borrowings. I need not repeat tbose arguments. I dealt fully with 
the facts and showed how harmful it was to the interests of India and how diffi-
cult it was for t.he Finance Department to finance all these home requirements 
due to sterling borrowings. I will not repeat those arguments. I am going 
to confine myself to a very short period of two and a half years and show 
thereby whet,her the Government has taken even the proper care which as a. 
Government tlwy were expected to take if they had really desired to alleviate 
the burden of India. Sir, on the 20tll March, 1933, I moved a ReBOlution in this 
HouRe asking tJu' Governmp,nt to reduce sterling commitments. The Govern-
ment wry kindly, yery graciously, accepted that Resolution. We t.hought 
that the Government gave it out in the speech of their spokesman as if this was 
their established practice and they wp.re doing nothing new. I am sorry, Sir, 
we were misled. I thought that they were in earnest to do so, but what they 
rf'ally thought. wa~ that it would remain in t}\C waste-paper basket. Within 
seven weekR of that date, the 20tll March, 1933, a loan was announced by the 
Secretary of Sttlte for India on the 4th or 5th of May, 1933 and the circum-
stances of that loan must. be fresh in your minds. We had float.ed a loan in 
India of :3i per cent. at a price of 96 on the 28th April and on the 9th May the 
Government floated a loan at 4 pf'r cent. issu('!d at 98. The result was that the 
Indian loans went down and t.here waR /I panic in the market. If you go 
deeper and see whether there was necessity for the loan you will be convinecd 
that there was absolutely none. The year 1933-34 opened with a bala?ee of 
Rs. 13 ·19 crores wit}) the Seoretary of State. In the months of AprIl and 
May we remitted to him a sum ofRs. 10·8 crores from India, so that the total 
fund available to him at the end of Mav was Hs. 23! crores and the amount of 
sterling loan which, was due for repayment was on!y £2' 6 millions or Rs. 3i, 
crores. To repay th~t with all these resources avaIlable the Governmen~ con-
tracted a loan of £12 millions or RH. 16 crores. As a matter of fact It was 
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contrae.W merely tocounterA.ct the action of our Finance Member who bad 
repaid a sterling loan from his own Rupee resources without contracting a 
sterling loan in 1932. Action of this sort would condemn any Government 
which had any name or respect for itself. As if that was not sufficient, they 
did even worse. Knowing as we do that the Government's word is never acted 
upon and realising that my Resolution was in general tenus, 1 put a spE'cmc 
question in this Bouae on the 16th September and asked whether the Govel'D-
ment intended to repay the loan which was due on the 15th December, 1933. 

The Finance Secretary in reply said that he ho}l".d to pay f .. om t.he Tr<'R-
sury balances. Remember, Air, this was on 16th Septem'bt'r, 1933. On the 
9th November the Secretary of State givl's the fiat that. a fresh loan of £10 
million sterling must be Boated. And, Sir, we havl' to consider that. there \\"&8 
no urgency. The loan was not one of those 10anA which fall due on a ce~in 
date, because the loan fell due in 1933-34. He eould h,,\'e paid it any time 
between 15th December, 1933 and 15th Decemher, 1934. 

THE HONCURAP.T.E THE PRESIDENT: It was floate.1 at 3i per cent. 
which was lower than the sterling loan. Was not that a sufficient justification 
for the Secretary of State to exercise his powers under the Government of India 
Act? 

THE HONOURABLE MR. HOSSAIN IMAM: Mr. President, we were 
already in funds and I will flhow you, Sir, that hI' had ample funds, not only to 
repay this but, if he had wanted, to repay more loans. Here arp the facts which 
I have obtained from the report of the ContI'oller of the Currency. They go to 
show that the funds with the SeC'retary of Riste werE' ample to repay bot·h 
the existing loans and to meet all his rocplirt'ments without contractin~ a 
single loan. The first oft.hese loans of £22 million contracted in1933 was not·b-
ing but a feeler, be('.Quae they wanted other loamI and tiley wa'lit~d to find out. 
bow the market reacted. It WItS, if I remember aright, hefore the cOllversion 
of the enormous Bum of £2,000 million from I) per cent. to :~l per cent. for Bri-
tish Gov('rnment. Mr. President. thp report of the Controller of the Currency 
tells us that in t.he year 1933-34 t.he Government of India was 11 hIe to r('mit to 
the Secretary of Rtate the enOrmous SUIll of Rs. 59 ero~s in st.el'ling. The result 
of this enOrmOus supply of money from India to I he (·offerl' of the Seeretary of 
State was that he had too much funds and he did not know what to do with 
them. So, Sir, we find that when the year came to an end, he di",trihuted th(> 
balance to two or three funds. Be t.ransferrefl Rs. 151 <'rorel! t.o t.he Gold 
Standa.rd R('.gerve. He transferred Rs. 81 erorl'tI to the ·Paper Currency Re-
serve. And he Il.Ilf.,TJllcnted his "losing balance by Rs. ] aA crores. We ar!" 
told that Iw was tltrengthening our reserves. COIlJrl it lIot wait? Were they 
sUPP<)Aed to start. t.he Reserve Bank immediately at the enll of March, ]9341 It 
never lltarted t.ill April, 1935. YOIl had a whol., year to work in, to amass 
your money. But no. There is nobody to ask you any questiolls and tlle 
Government of India. I am sorry to say, Sir, is showing a policy of abject sur-
render to the Secretary of State. I am not giving out any IICCrcts, Sir, when I 
say there were rumours in the lobby that even 8omeof the Members of the Go,'-
crnment of India felt that it was too high-handed of the Secretary of Stat.e 
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t.o override us in the matter of sterling borrowings, Now, Sir. an this happened 
a year and a half a~. 

I come now to the st.ory or the new loan which WAA floated by our present 
Fiuance Member. Sir, I would draw the attent.ion of this HouSe t.o the fact 
t,hat when I said that the service given to UK by the Bank of England was 
not as good as the others, the Honourable thl' Finance Member t.ook me to t.ask 
and dcclan.d that I was wTong. I shall show you, Sir, that 1 was right. by 
quoting to you from the newspapers. Sir, thiH new loan has been contract.ed to 
repay a sterliJl~ Inanwhich iRabont to mature on the 15th October, 1936. This 
loan again, Sil', is a long-term repayment loan. Therefore, Sir, on this occasion 
too therE' was no urgency. Besides that, Sir, as I said, the Government of J ndia 
i8 a past master in hiding things. They did the Harne thing this time. You 
will remember, Sir, that in the Reserve Bank Act we stipulated that gold and 
foreign exchangt> holdings of the Issue Department must be at least 40 per 
cent. At the t.ime that we transferred Our assets to the Reserve Bank we 
thought that we would give them 50 per cent. We did that. The Reserve 
Bank was qnitE' steady with only 50 per cent. of reserves. At the psychological 
moment, when thi8 loan was t.o be floated the foreign reserve of the Reserve 
Bank was increased. This was done, Sir, in the week before the announCE'-
ment. of the floating of this loan. The holding of the Reserve Bank on the 
28th .June was Rs. 58 crores. And in that first week of July a sum of Rs. 12, 
Crol'f'S was added to the foreign reserve and reduced from the rupee security. 
:nat helped, Sir, simply to show t.bat the Secret&ry of State had no reservet 
In hiR ham). 

He cannot find any money except by borrowing to repay the sterling loan. 
The amount of sterling available to the Secretary of Sta.te to draw upon at 
the prE'aent moment is the enormous sum of Rs. 92 crores, consisting of 
Re. 65· J!) crores in the Issue Depa.rtment of the Reserve Bank, Re. 16·09 
crores in the Banking Department of the Reserve Bank and Rs. 10 crores in 
the Silver Rt'demption Fund. All thesE' monies are invested in sterling, and 
they arc purposely invested in ~curities of other tha.n th~ Government of India 
80 that they may be liquid and be easily drawn upon. We have invE'8ted our 
money, Sir, borrowing at enormous rates of 4 and 5 per cent., at the paltry 
rate of Ii per ccnt. Most of the holdings of the Gold Standard Reserve was 
below 2 per cent. So were the holdings of the Paper Currency ReRervc. We 
do not know what is happening now, because ever since it haR becn transferred 
to the RCRervE' Hank, it has become a sealed book and no account is puhlished 
of the way in which it is h~ld. I asked the Finance Secretary to tRll us ho\\· 
he holds his Silver Redemption Fund? He did not find it posl:'ihl!' to di/l(~lose 
even that secret. 

THE HONOURABLJ<: MR. P. V. TAIJLKNTS: 1 gave that information in 
reply to a recent question in this House t.hat it is lwld in sterling sf'cnritieH. 

THE HONOt1RAULE MR. HOSSAIN IMAM: ThiR W&ll heJd in 8terling 
securitie8' But in what way? W'hat kinds? At what. ra.tt's of intel'f'et. 'I 
These are thE' things which would have shown whethf'r it would have heen 
possible to draw upon that Fund 01' whether it was profitable to ~e this loan 
of 3 per cent. I know it was acquired at a cheap rat~. But what 18 the good 
of a cheap rate when we could have money without payment, of jn~rest ? 
You cannot have anything cheaper than that. 
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JMr. Bouain IlIl&m.] 
Now, Sir, with all this huge balance of Rs. 92 eroresto Q,8W. Upoll, the 

Government could not. find any monev for repaying the ~rling lORn except 
by taking a further loan. I would ,have thought that this was a solitary 
instance and that GoVtlmment would havt~ improved in the future. But I 
callOot forget tha.t. during the period of 16 yf'AIoI8 since the int.rod.uction of the 
reformkl, not a single sterling loan h8B been repaid by Government from 
rupee loans. Cali anything go further than that to disregard the wishes of 
India? Why not say plainly that India is the exploiting ground for England 
and that you are going to put. higger and further hurdens on us. We would 
then know that we have not human beipgs to den.l with. But to say one thing 
and elo Imot.her--nothing can he worse than that. 

TH}O: HONOU&ABLE THE PRESIDENT: You have only a few minuteli 
more. 

TUE HONOURARLK MR. HOSSAIN IMAM: I will finish, Sir. 
During the discmHSion. of the Gt'neral Budget this ye~r aud iu my speech on 

the national debt of I ndia. I sug~ested that Government does not take proper 
care when floating sterling IOBnsto bring before the investing public things 
which otiwr (~ountries are in the habit of doing. Take, for instance, the 
functions and manipulations of the Sinking Fund. They give details stating 
how their balances stand, what the .tot.aldebt is and all that sort of thing. 
Well, Sir, my criticism has strangely found support from the City editor 
of the Tittlel, Loodon. The City editor of the Titnt'A commenting on the 
l'(,'Cent flotation of the new India.n loan by the Government of India has 
remarked as follows: 

"It i8 not often that a Pl'(J8pectwt omits iuforftlatiou bighly favourable to an issue 
but this omiSllion occurs in the CUE' of the India loan ". ,c' 

I d.o not think that even the Finance Member will dare to say ~t the City 
editor of tht' Time.~ docs not know his businell8. We are sup~d not to 
know our husiness. It. is only those birds of .passage who come aDd go away 
that are supposed to know the business. The City editor of the .Time., is a 
person with lUI. even gl"f'atcr reputation and he knows biB business more than 
anybody else. In London itself, other loans were floated, not by the British 
Goverwnen1;, but by otlmr a.uthorities, and they Wtlre flOAted at a cheaper rate 
within 14 days from the flotation of the loan by the Government of India. I 
Vti11 Just give one instance. 1 am referring to the United States of America. 
They floated a Joan for "500,()()O,OOO at the unheard of rate of Ii per cent.--

TH1!l HONOURABLE 'rYE PRI<::SIDENT: America. never repudiated her 
national dt,bt. 

THE HONOtrRARLl<: MR. HOSSAIN IMAM: Thev have decreased the 
real value of t.he loan by decreasing the J(old content of the dollar. They have 
repudiated 40 ptlr eent. of it. You will remember, Sir, the ludgment of the 
Federal Court on tht, gold clause. Nothing could have gone further. 

Then, Sir, on the loth .July, in London, the Bank of England announced 
that applications will be received by them on Wednosday, 17th July, for· the 
.£32;000,000 2} per cent. guaranteed debentul"estook; 1950-5u, of the IWwly 
formed London Electric Transport Finance . Corporation! Ltd. Out credit ~ 
not even alS good Rsthat of this Company . and $till we are told tha.t. we .must 
borrow mOTe in sterling. 
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TUE HONOlJllA BLE TKE PRFJUDENT: What about the flotation of the 
loAn jn India at ·2iper cen.t. ? 

'rHt!: HONOURABLE MR. HOSSAIN IMAM: Even when vou floated a loan 
at, a ch(~8per rate in April, 1933, we arc forced to take a loan in England at 
a higher rate in May. 1933. On th{l 24th July. the lists in connection with the 
cash applioations for the issue of the £13,469,981 Commonwealth of Australia 
3 per cent. stock of 1939-41 at pal' opened at nille o'clock in the morning and 
closed five minutes later. We'had to offer a 3 percent. loan at !)~, while 
Australia floab! her loan at 'par. TheBe are my 8ubmis.~ion8. I think it is 
better that we should know definitely that there will 00 no more sterling lonns 
in thE' future. ' 

With these words, Sir, I move. 
THE HONOURABLE BARDAB nUTA SINGH (Punjab: Sikh): Sir, I feel 

it is impossible to lay down any hard and fast rules ahont floating of loans. 
In the interests of India the loans tnllBt be floated in the cheapest market. 
I am sure the Government of India if they find that ,the India.n money market 
is easy, they would never ~ outside India. The most important qllestj~n 
however is that oUr forei~n 10a08 should be funded and arra.ngements should 
be made for final (lischar~ without a fixed number of years. 

Money is at present cheap. We borrowed at high rate!! of interest when 
money was scarce. I would strongly recommend that the Government of India. 
shoulcl allow the provinces t.o raise loans and pay up their obligations, and the 
Government of India should do the same. 

I would request the Honourable mover to wjthdraw his Resolution, in 
view of the explanation J'(iven by the Chair. 

THE HONOURABLE MR. P. C. TALLENTS (Finance Secretary): Sir, you 
have yourself dealt with thc constitutional position that will arise durinl( the 
approaching transitional period, Bud that is a pOint therefore on which I do 
not want t;o say anything further: it is Wlllcce88l1ry for me to draw distinctions 
here between the Secretary of State and the Governor General under the new 
Act. I propose therefore to reply to thc Honoura,ble Mr. Hossain Imam's 
Resolution on general lin~ of poliey. This matter is evidently one that is 
clORe to the Honourable Member's heart, for I find that only,I8IIt year, almost 
exactly a year ago, he m()ve.d. a Resolution in this Chamber which covered very 
mnch the same ground and on which he took tht' Government ofJndia to task 
for their sterling borrowing policy. If there is a certain familiarity in the 
tang of the argument.s used t«lay in this Chamber, the House will, r am sure, 
ro'rgive me. 

Now, before I explain what is the Government of India's policy in this 
matter, there are one or two statements made by the Honourable Mr. H08118in 
Imam which I should like to challenge directly, and the first is this. He 
Ruggested, in fact he said in flO many words, that thE" Secretary of State borrowed 
when th(~re was no t'arthly necessity for· him to borrow at all. H~ seems t:o 
think that the Secretary of State borrows for fun. 1 can assure hIm th~~re JS 
absolutely no truth in that statement whatsoever. Unless the money IS re-
([uired the Secretary of State does not borrow. 

THE' HONotrRABLE MR.' HOSSAIN IMAM,: Can yousubst8.ntiate this 
litatement from your accounts of 1933 ? 
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THE HONOURABLE MR. P. C. TALLENTS: I can say this, that the 
Honourable Mr. Hossain Imam is not ill a position now to get up in this Chamber 
and explain what were the requirements of the Secretary of State two or three 
ye~ ago. I should also like to make anothe.r point before I proceed with my 
mam argument, and that is that, although the sterling debt of the Government 
of India has increased during the last few years, so also has the rupC(~ debt, ; 
~d a very large proportion of the debt, both sterling and rupee which has been 
mcurred,. has been incurred for productive purposes. The Honourable Mr. 
Hossain Imam also sooms to ignore altogether the results of conversion. I am 
sure that the House realises perfectly well, in fact I will presently give them 
some figures which will explain the benefits derived from that process, and I will 
therefore not df'..aI with that point further. 

Well, Sir, I come to my main point. What is the policy of the Government 
of India in this matter? This policy has been stated by a aeries of Finance 
Members of the Government of India and reiterated. In introducing the budget 
of 1929-30 Sir C'TCOrge Schuster said that he entirely agreed with the policy of his 
predecessor, Sir Basil Blackett, to whom a very fine tribute was paid in this 
House only the other day. That policy was that Government finance should be 
based as far as posaible on attracting rupee capital in India. He said that only 
80 far as rupee capital could not be obtained from the investing public in India 
would he consider recourse to st€rling borrowing. Only last YE'ar in this 
House the present Finance Member rcpeat€d that this was the policy of the 
Government of India. He said,-these were the words he used,-

.. that it was the P()licy of the Government of India. to rep!Iotri.te sterling debt when-
ever it is posRible to do so. But", he added, " this could not be done by a. mere ,",ve of the 
hand ". 

The Honourable Mr. Hossain Imam seems to think otherwise. 
THE HONOURABLE MR. HOSSAIN IMAM: How can it be done ! 
THE HONOURABLE MR. P. C. TALLENTS: I was just cominp: to that 

point, Sir. 
Now there are two principal considerat.ions when tIp question arises 

of repatriating sterling debt. The first is, what rates of interest can be 
obtainpAi in London and in India? Those in charge of the finances of the 
country can surely not be expected to payoff sterling dE'bt by incurring rupee 
deht at a very mueh higher rate of interf'st.. That if! one of the principal oon-
sideratioDS. 

THE HONOURAHU; HAT BAHAlllJR LALA HAM BAHAN DAB: You say 
you can borrow there at a cheaper rate of interest, hut Government has not 
been able to borrow cheaper in London. 

THE HONOURABLE MR. P. C. TAU,ENTS: My point was siulply this, 
that no one would borrow in India at 1\ hi~er rate of inteJ'f'st to payoff a 
sterling debt at 1\ lower rate of interest. -

THE HONOURABU: MR. HOSSAIN IMAM: And what about the in(',ome-
tax we lose? 

Tm; HONOURABLE THE PRESIDENT: You should now allow the 
Honoura.hle Member to havehia say. 
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THE HONOURABLE MR. P. C. TALLENTS: The second point which has 
to be remembered is this, that exchange must be strong and the balance of 
trade must be strongly in favour of India. To this point I will return pre-
sently, but I should at this stage like to say something in parenthesis. It has 
been argued wit.h forcE', and it was argued in 1929 by a non-official financier of 
reputation in the other House, that in India the supply of capital is limited 
and that it is bettRr for India that such capital as there is should be invested 
in more profitable channels in commerce and industry, and that the Govern-
ment 8eCuritiE'1! with their lower yield should be taken up by persons outside 
India. I would also refer to the point made last year by the Honourable 
Finance Mt'.mber who referred to the opinion of the foreign financial experts 
who were consulted by the Banking Inquiry Committee. Their opinion was 
that for years to come India would be well advised to use such foreign capital 
as it could attract. Even 20 years ago the House will remember that such a 
powerful country as the United States of Amf\rica was only too glad to borrow 
from other countrieR. 

TliE HONOl.1RABLE MR. HOSSAIN IMAM: As England did during the 
war years. 

THE HONOURADJ.E MR. P. C. TALLENTS: I would commend to the 
Honourable Mr. HORsB,in Imam the view that t,he benefits of sterlin~ horrow-
ing are not entirely unilateral. There are plenty of other {'.()untries who 
are only too willing to borrow in London, if India is not. This parenthesis 
will perhaps show to the Honourable Member why the Government of India 
are not in such a cast-iron hurry as he himsE'lf appears to be to repatriate the 
stRrling debt. 

I should now like to give the House some facta which will explain the 
results of the poliey of Go,vernment. Twenty years ago 63 per cent, of the 
Government of India's debt was in sterling. Ten y('.&rs ago that figure had 
been reduced to 1>3 per cent. At pxesent it is IH per cent. I should not like 
to prophesy that this progress will be uninterrupted. A situation may easily 
arise in which the percentage may rise, but the figures I have given show that 
the GovernDlent of India have been following the policy which they have laid 
down as opportunity offered during the last 20 yea1'8. 

I now come to the present year. The Honourable Mr. Hossain Imam was 
particularly critical of the sterling borrowing during the current year. May I 
just give a few facts '? At the beginning of this year the sterling debt amounted 
to £384 millions. During t.his year, £12 millions of 6 per cent. stock huve been 
paid off, and also £3! millions of 41 per cent. E. I. R. Debenture stock and £2 
millions of railway annuities. That is to say, a total of £171 millions sterling 
debt has been paid off. In place of that we issued a loan of £10 millions at 
3 per ceut. In other words, there bas been a reduction during this year by£7i 
milliolls sterling of the sterling debt and a large reduction of interest. As the 
greater part of the debt was at 6 per cent. the reduction of interest for that 
part of the debt is no les8 than 50 per cent. 

This I cOIlHider-and I think that most other Honourable Members 
except the Honourable Mr. H0888in Imam will consider-a good achievement 
for one year. 
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. TRB HONOUBABI& MB. HOSSAIN DlAM: May:l mow whether the £71 
millions metred to by you wereaot coveMd by the headiag 'under, Way;os and 
Means, pamgraph 62, item No. 2-£7' 87 million! This was the holding ()f the . 
Secretary of State and not arepayment~ 

THE HONOURABLE 1\1&. P. C. TALLENTS: I have not got the documel).t" 
to which the Honourable 'Memberrcfcrs before me, and J ask him to allow me 
to continue my speech. .,',. . 

I now turn to the future. During the next 15 yeat'S the equivalent ,of 
80lllething over Rs. 100 crores of sterling debt will ma.~17 million 8tcrlin~ 
at 51 per cent. will ma.ture inl936 ; £10 million sterling atfi per cent. wilt mature 
in 1942 ; £12 million sterling at 4 per cent. will mat~ in 1948 ; and £40 millions 
a.t 4! ~ cent. will mature in 1900--& total of £79 million aterling. If the 
Honourable Mr. lioMain Imam'.: advice is followed, the Sooretary of State 
will 'be completely debaned from converting any of that debt. Now, if the, 
finanrjal position of the Government of India is so strong and 'secure that they , 
can afford to let that amount of debt run off, the Honourable Mr. Hossain 
Imam will find that the Secretary of State, or the Government of India as the 
case ma.y be, will have no desire to raise frcMh sterling debt to convert it. OJi 
the other hand, looking into the future, I see rocks ahead. Fedemtion is to be 
started and so on and 80 forth. We h8ve to meet many extra charges and 
I think it is highly improbable that the Government of India will be able to 
allow that amount of debt to run off. If the Honourable Mr. Hossain Imam's 
advice is followed, however favourable conditions in London may be, the Secre-
tuy of State will, not be able to convert any sterling debt, whatever emb8l'l'lU!8-
ments the Government of India might be caused thereby. 

I now wish to ex.plain the point with regard to exchange which I referred 
to some time ago. The sterling. cominitmenta of the Government of India 
amo,unt to approximately, we may say in round figures, £S5 million sterling 
a year. For the purpose of remitting this sum it is necessary that there should 
be a balance of trade in favour of India to that extent. The' Honourabl& 
Member's proposal wouldplaoo a far heavier burden on the ~change Bnd India 
would have to improve her trade to that much greater :exteht. Exchange 
presupposes that there are peraoDs desirous of takmg z11pfro8 in (~.xchange for 
sterling. If the Honourable Mr. Hossain Imam persisted in his policy hfl.wonld 
eventually create a situation in wllich the rupee ~ic'h:mg(' would become so 
weak that the Government of India would have ;toface a w.ry heavy 1088 on 
exchange; and, i~ he still persisted in his policy. the po~nt wo~ld ultimately 
be reached at which exchange would become tlltogether ImpOSSible. At that 
pOint the Hannura.hle Mr. Hossain Imam would have two resources open to, 
him. One would be toO CBuse the Neserve Bank, which now hold!! our gold 
re.serve, to part with that reserve. This would be followed by clrat,>tic con-
traction of the currency. Or in the alterna.tive the Honourable Mr. Hossain 
hnam would ultimately be compelled to borrow in sterling. It is perhaps a 
coinoidence that, of two Resolutions wbieh the Honourable Member is ,moving. 
during this session, one recommend!! that the G()vernment of India should 
accumulate a reserve of gold, and the other is tba.t it Bhould be deba.rred from 
holTQwing in sterling. Therefore the :aonOW'aph~' Mr. Hoasain Imam would. 
ultimately land himl'Clf in a. po~ition which he bimsl'lf eonrlemns. 
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I have, Sir, attempted to expJain what is the polioy of the Government of 
India in ·tlUa matter and I have also referred. to the principal factors which 
have to be coJl8idered on each oooasion when sterling debt is ra.ised.. The 
House in general, and the Honourable Mr .. Hossain Imam in particular., may 
rest assured that Government will not depart from tha.t policy and that, if a 
favourable opportunity occurs of repa.triating sterling debt, they will certainly 
do so. I trust that, in the f~ of this assurance, the Houourablc Mr. Hossain 
Imam will do what the HonoUl'a.ble Sardar Sahib suggested he might do, namely, 
withuraw his Resolution. In principle I can sec no difference between his 
policy and that of Government. It is only 8. question of wha.t is and what is 
nOt practicable. If and when the Honoura.ble Mr. Hossain Imam becomtlS 
Federal Finance Minister, he will look at the road ahead from a . different angle 
of vision and he will see lions, both large and fomlidable, in the shape of prac-
tical difficult.it's on that road. These lions will not be prepared. to remove 
them.~elves in response to a wave of the H()nourable Mr. Hossain Imam's hand. 
If, Sir, I have not been able to persuade the Honourable Mr. Hossain boom 
I hope at least that I have been able to persuade the House that the policy 
which the Honourable mover wishes to press upon the Secretary of State is 
one which is a.ltogether impracticable (Applause.) 

THE HONOURABLE RAI BAHADUR LALA RAM SARA...~ DAB (Punjab : 
Non-Muhammadan): Sir, I rise to support the Resolution which has been 80 
ably moved by my friend the Honourable Mr. Hossain Imam. I cann~t under-
stand why when the bank rate is 2 per cent. in England the Government of 
India has borrowed. the money there at 3 per cent. I have always been under 
the impression-and it is only businesslike and proper-that the Government 
of India whenever they want to borrow money abroad must go to the cheapetIJt 
money market. My HonOlU'able friend has referred to the loan of the United 
States Treasury at Ii per cent. Well, in case America with its present financial 
position can manage to borrow money at 11 per cent., I cannot 1lllderst.and why 
efforts should not be made by the Government to borrow money in America 
at about Ii per cent. or a little bit more. Sir, even a reference has been made 
to the loan which the London Electric Trallsport Finance Corporation has, 
under the guarantt'e,fioated at 2! per cent. I do not know whetherthatloan 
was fully subscribed or not, but I assume that that loan has be~ll raised at that low 
rate of interest. When the Government find that the money which they want to 
borrow cannot be raised. in India they ought to go to the cheapest money 
market in the world. Sir, the bank rate in India is always higher than the 
bank rate in England. Even now that is the ease. The actual bank rate in Eug-
land is 2 per c('nt., the bank rate in India is 31 per cent. Therefore I cltunot 
understand why the Governm('nt of India have borrowed money in London at 
the same rate that they have horrowed in India. I support the ResolutillD 
and I hope that the Honourable Mr. TaUents will cmlight!'n lI1e on this subject. 

THE HONOURABLE MR. HOSSAIN IMAM: Mr. President. my task has 
been made vexymuch easier by the non-committal attitude which the Honour~ 

2 able the Finance&cretary has adopted. Instead of saying, 
' • .1/1. like the former Finance Secl'f'tary that it was the settled 

policy of the Government to repay ·theit- sterling ooinmitmlmts, he has oome out 
with the bold proposition that sterling loans are to the' atlVRntage of India. 
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[Mr. Hoasain Imam.] 
This is a new innovation. Now everything which is dieadvantageoua to India 
is being shouted from the housetops of the Government as advantageous. 
As if the whole of the Oommittee's report which sat in London to examine the 
national debt position of England was wrong. As if they did not know their 
business. Were they wrong in holding that foreign loans is disadvantageous? 
A new proposition has been enunciated in thill House that foreign debts in 
the shape of sterling are ro the advantage of India. 

Then, Sir, the Honourable the Finance Secretary announced another 
smaller fscror that, if we pay our sterling loans, we will be straining our exchange 
pbsition. I had all along thought, Sir, that, if we repay our foreign debts, the 
servicp..s will be reduced, the demand year after year on the resources of the 
Government of India to pay inwrest in sterling will be reduced. But, Sir, we 
have now learned that repayment is more costly, is more difficult, and a further 
burden on the slender resources of India. 

Sir, he then announced that by means of my two Resolutions I would be 
80 much reducing the favourable balance of trade of India that there would be 
nothing left and we would be forced to take loans in sterling for our ordinary 
requirements. May I remind him that there is such a term in our account 
which is called the balance of account in which after adding and subtracting 
all the items of export, import, transfers and everything else, we get the final 
result. How has the bala.nce of acc,ount during the last 30 years progressed ? 
May I give you the figures? For the ten years ending 1914, the balance of account 
was Rs. 5· 4 crorcs. For the eleven ye.ars ending 1929, it was Rs. 19·11 crotes, 
and for t.he five years ending 1934 we find that it.has gone up to Rs. 33·92 
crorcs, an increase of 550 per cent. within a period of 25 years. 'ritis is the 
balance of account on which he has to draw, and if he goes abegging he has no 
one to Lla.me but himself. . 

I am very much obliged, Sir, to the Finance Secretary for having clarified. 
the position. We know now thatthere is no intention of repaying this sterling 
debt. It is going to be perpetuated And m.ade a permanent burden on the shoul-
ders of India to safeguard these interests. Once you come and say. you will 
not take back your money Bnd then you say you will not give us a free hanei. 
Is not this a vicious circle? To go further. Sir. is it honest policy? You make 
it into a merry·go-round. Where do we end-where do we begin 1 

Sir, then the Honourable the Finance Secretary said that my Resolution 
will debar the Secretary of State from borrowing in the London market how-
ever favourable. } object to that, Sir. Take into account the Income-tax 
department as well. Has he considered that 1 I challenge him; Sir, to pro-
duce a single loan floated during the last 16 years in which after taking account 
of income-tax he has got money cheaper in England than in India.. He will 
find that it was always dearer. Even in the case of the present loan, which has 
been floated by the magician of the Finance Department, roday it is being 
quoted at exactly the same rate as the Indian 3 per cent. loan. So much for 
the belief that it is cheaper to borrow in EngJand. It is neither cheaper nor 
easiet'to borrow in England but it ie tile only means by which the slavery of 
India· can be perpetuated. . 



Now, Sir, I have a complaint to make. The &nourable the Fiaaaoe 
S~retary.told us that he did not find the money cheaper in India. You know, 
SIr, that In the Bank of England the bank l'8te is much cheaper than the long 
term borrowing rate of England. Have the Government of India bl()ught 
down the bank l'8te of the Reserve Bank to below or even 1n the level.of the l'8te 
at which ao(',ommodation is available to the Government of India in the lolll 
term market. I have never heard of anyoountry in which there .. 8Omuoh 
.money that you can find money being lent to Government for long terms at a 
rate below the bank rate except in countries where bank rates are increased 
temporarily as a measure of exchange manipulation. That, Sir, is one of the 
reasons why you have not a further cheaper rate in India. My Honourable 
friend the Finance Secretary was very generous to the industries and com-
merce and said that he did not want whatever surplus there was ava.ilable-he 
would rather have them invested in. commercial concerns and Dot tie them up 
in Government securities. Perhaps, Sir, he has not fully considered the report 
which was issued by the Government of India on the Indian Companies Worb. 
Otherwise he would have found that the .capital whioh is being invested in 
industry here is not greater than the companies which are beiog wound up. 
At the present moment commerce is at a standstill. There is no inveAmea!t. 
If there was sufficient investment, secure means of investment, no one would 
have invested his money in the 3 per cent. loan of the Government of India. 
Even the non-redeemable 31 percent. loans are being quoted at 891 per 
cent. and had gone up to 90 which had not been the ·oase for the last quarter Qf 
a oentury. With 80 much sterling available that you can have any amount 
you like, he was able to send the enormoU8 sum of £39 millions last year 
which comes to Rs. 52 crores, and as he himself has said, the disb1ll'S8ments of 
the Secl'etary of State usually come to about £30 million a yt"ar, that is, ahm'e 
Rs. 4() crores. 'rhe requirements of the Secretary of State is Rs. 36 crores for 
current needs. He had a balance of B.s. 16 crotes. The Government neYer 
exploits the exchange market because they have always been insis1ing on their 
-Ad. on every rupee th·'y send. Although the rate is Is. 6d. because of the fact 
they always have insisted on having the rupee standing firm at a premiwn, 
they have put this !d. on. These are the facts. The Honou1'8ble the Pinance 
Secretary has indulged in arguments on gene1'81lines, which are, if I may say SO, 
divorced from factR. The Honourable the Finance Secretary has quoted statis-
tics to show that the percentage of the English loan to the Indian loan has fallen. 
but J a.sked him t.o quote to me the quantum of the loan. I want him to tell 
me whether the quantum of the sterlin~ loan has doubled itself in the last 20 years 
or not. I think he will find that it has doubled itself. I would not have pressed 
this Resolution on the House. I always dislike the idea of restricting the free-
dom of a department like the Finance Department to any definite line of action. 
But when their pledged words are disowned, when the replies giTen to us in 
this House a.re flouted, there is no option left to us but to be .. 1UU'8aIOnable 
as the Secretary of State. I know it is unusual. But they have got this rule 
that our Resol~tions are not binding on them. Even if they aooept a ~u­
tion, they always try to take steps in conkavention o~ it without oomiag.1;o the 
Legislature again. The present Government of India Act aUowstbem to be 
irresponsible. He would have shown better regard for the feelings and senti-
ments of Indians if he had accepted this Resolution whieh woutc! haTe m'3ant 
only the repayment of the next maturing loan·ef ·liM...,.· -,.e. bon:Owings. 
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[Mr.·HDesain Imam;] 
if I could have the aS81ll'8.llce that the loan maturing in 1936 will be repaid by 
rupee and not by sterling loan, I will withdraw my Resolution. 

THE BONOmtABLE THE PRESIDENT: Do you think he can do this at 
this stage? 

THE HONOURABLE MR. HOSSAIN IMAM: The Honourable the Finanoe 
Secretary, in his Explanatory Memorandum on the General Budget for 1935-
'86, has said in paragmph 57 : 

• ' II No s~liDg loan W88 i88Ued in the year 1934-35 and the estimate for next year also 
" 688Umes that DO BUch loan will be iBaued. The prosramme, however, i.e only illuatra-
"tive". 
: This was the promise of the Honourable the Pinanoe Secretary in the 
Explatl.atory Memorandum . 

. "Sir, I .press my Resolution. 
THE HONOURABLE MR_ P. C. TALLENTS: Sir, the Honourable the 

.·Leader of the Opposition asked a perfectly reasonable question. I understand 
·the question was: 

.. H you OlD borrow at 3 per cent. in aterliDg. and at 3 per cent. in India: why borrow 
· in sterling at &ll 7 .. 

· The answer to that question, of course, is that the Government of India 
have to make payments in sterling and want sterling for that purpose. 

The Honourable Mr. H088ain Imam's speeches always contain such a 
'Wealth of miscellaneous information that I sometimes find it difficult to foHow 
·his argument. He entirely misrepresented what I said when he said the 
policy of, the Government of India as explained by me was to perpetuate the 

. slavery of this country. 
THE HONOURABLE MR. HOS8AIN IMAM: Not in so many WOrdR. Sir. 

THE HONOURABI.E MR. P. C. TALLENTS: I can assure the House that 
~·.nothing was further from my intention than to convey that meaning to the 
· House. As rep;arda the undertaking which he asks me to give about loans 

· which mature m 1936, of course I can give no such undertaking. It is imp088i-
· ble for anyone to give any such undertaking at this stage. Finally, J should 

like to refer to the criticism of the Times city correspondent to which he re-
· £erred. The Honourable Mr. Hossain Imam quoted that remark as if it were 
, a criticism of the Government. Actually it was a compliment. I also read 
· . that remark and I must say it caused me great satisfaction. The implication was 
· that the credit of India was now so good that India had no need to put all her 
.: goods in the shop window like other lesser countries. 

THE HONOURABLE THE PRESIDENT: Resolution moved : 
· .. That this Council recommends to the Governor General in Council to convey to the 
Seoretary of State the disapproval of this HouBe of the flotation of sterling 108Jl8 and to 
request him to abstain from floa.ting 1lter1ing loans' in futuze ". 

The . Question is: 
.. That thiB Reaolu~ be.~optA!.d, It. 
'fheMotioIl was ilegatived. 



RESOLUTION BE PROPOSED RESERVATION OF THE HIGHLANDS 
IN KENYA FOR EUROPEANS. . 

THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern : Non" 
Muhammadan): Sir, I rise to move the following Resolution: ' 

"Thill Council recommends to the Governor General in CounoiJ to Oommunioate to 
His Majesty's Government the deep dissatisfaction of the people of this country with the 
recommendation of the Carter Commission that theb.igbla.nds should be refler~ by Order 
in Council for the Europoan settlem in Kenya ". 

Sir, the question of Indians overseas is one on which there is happily no 
difference between the people of India and the Government of India.. My 
Resolution therefore is not directed against the Government of India. I 
appreciate what they have done in regard to Indians abroad and wotild not 
like to increase their difficulties. Rather I wish by this Resolution to strengthen 
their hands in their fight for certain elementary rights for our countlymen in 
Kenya. I hope therefore that the Government will not misunderstand my 
object in moving this Resolution. 

Now, Sir, the position of Indians in Colonies admini5ter~ directly by the 
Crown is very unsatisfactory. Kenya is a directly administered territory. 
It is under the Colonial Office and the Kenya issue is really a teat issue~ 
Ie there going to be racial equality in the British Commonwealth of 
Nations or not 1 That is the real Kenya issue and I say therefore it is a test 
issue. The British Commonwealth cannot affo.rd to follow a. racial policy in 
directly administered territories. Sir, the House will per~it m3 togo a little 
into the history of this question. Indians h~ve been establishe~ in Ea.st Africa 
even before the British ad vent. With the opening up of Uganda and with the 
development of British administration in the Colony during the last 33 years 
Indian traders have been going into the interior. After the construction of 
the Uganda railway many Indian artisans and labourers engaged on the build-
ing of the railway remained in the Colony and engaged in commerce. In their 
wake followed artisans, clerks and small traders. The point, therefore, that 
I wish to make is that Indians have helped to build up ~odern Kenya~ Now. 
Sir, the question of ownership of land in the highlands is one of those questions 
which has brought Indian settlers and European settlers into conflict. Th~ 
highlands amount to more than one-tenth of the total area of the Colony-
the Honourable Mr. Ram Chandra will correct me if I am wrong. There were 
few European settlers till 1897, but after 1902 the numbers of Europeans in the 
highlands increased as a result of a deliberate policy. The history of the 
question is this. In 1905 a Land Commission reported in fJ),vour of the mail).· 
tenance of a European reserve and accepted Kin to Fort Terian as a suitable 
definition, "without wishing to bind themselves too closely to that area or 
restrict its limits". In 1906 Lord Elgin, who was then the Colonial Secretary 
in the Liberal administration of 1906, expressed his approval of the practice 
then in force of limiting lani-holding by Inlian" to the closed areas ea.st o( 
Kin and west of Fort Terian. In 1908 Lord Elgin went a little further and he 
decided to reserve for the purposes of administrative convenience as a matter· 
of administrative arrangement lands in the highlands for Europeans. No· 
legal restriction was however imposed. The decision as Wlderstood in 1908 .. 
was confined to the initial grant of land. That was the interpretation that' 
the Government of India put upon. that deoision" that it did not I :p~lwle.:~ 

( 217 ) • 
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[Ifr. P. N: Sapfu.] 
.tIaDBfer of laDd from European to lDdians ; it referred to original allotments 
only. Now, Sir, we come to 1915. In 1915 we have an Act which gave power 
to the Governor General to veto all sales of land and transfer to Asiatics in the 
hi&h1ands. The Government of India protested against this Act of 1915. 
'UDder the otipW arrangement of 1908 all the lands belonged to the Europeans 
and original allotments were to be made to Europeans only. There was no 
fllleetion of any restriction of a transfer by an European to an Indian under the 
original arrangement of 1908. If land was transferred by an European to an 
Indiaa, then it was transferred without any restrictive covenant. Now the 
Qovamment protested against this Act of 1915 and in 1920 they addressed a 
despatch to the Secretary of State. In 1923 we had the memorable White 
hper-I ahall call it the notorious White Paper-which evoked a strong 
:prota&t from my ~vered leader the Honourable Mr. Srinivasa Sastri. Sir, 
the White Paper, in spite of the protests of the Government of India, went 
wholly against us. At page 17 the White Paper, after reviewing the history 
of this queetion and taking into consideration tho facts that during the last 15 
,..n European British subjects have been encouraged to develop the high-
lands and during that period flettlers have taken up la.nds in the highlands, 
IBid that His Majesty's Government have decided that the existing practice 
must be maintained 88 regards both initial grants and transfers. Well, Sir, 
that 1r'U the position in 1923. But in this White Paper no reference was 
made to boundaries. It was clear that the decision contemplated the land 
IyiDg between Kin and Fllrt Terian. That was I think the basis of the decision. 
Bat the European settlers wanted His Majesty's Govemment to go a little 
further. They had been pressing His Majesty's Government to this end, and 
of course they have their supporters in His Majesty's Government, and as a 
result of their activities the Land Commission was appoint.ed in 1932. I may 
mention that 80 far as the Government of India is concerned it accepted the 
White Paper decision only under profle8t and reserved to itself the right of 
reopening the question. Well, Sir, in 1932 a Commission wasappointed. Their 
sixth term of reference related to the highlands. I will read that term of 
reference : 

" To debe the ,... poeraUy known as the highl&l1ds within which persons of EuropealJ 
deIoeDt Me fA) have. privileged position in a.ccordanoe with the White Pa.per of 1923 ". 

Sir, this Commission reported in September, 1933 a.nd the Command Paper, 
whieh practically accepts the recommendations of this Commission, was issued 
in May, 1934:. Now, I have read out the terms of reference of the Commission. 
It will be seen that the Commission went beyond its tenns of rt'frrence llI1d it 
suggested that lan.d should. be reserved sta~utorily by Order in Council. The 
effect of an Order in Council would be pmctically the !'arne as that of a statute. 
It went further and whereas the area. reserved for Eur'lpE'.ans in the highlandswal!l 
about 11,000 square miles before it suggested that the srea should be a little over 
18,000-1 do not exactly remember the exact t.gure, but J think it is about 
18,500'&qU&1'e miles. Therefore it suggested extension olthe area Originally con-
templated by Lord Elgin. The White Paper !IU1gests that this area should be 
reserved by an Order in Council; and·notonlythiil, they go furtherl1\d as was 
pomteci-ou.t'by the llOllO'Grable Sir Girja Shar&:-iLr :8ajpai in the other place, they 



further recommend that restrictions on land should apply to land ttaIlBferrcd 
by all Indian to an European; that is to say, if an Indian who &eqWres his land 
through tr&nld'~ from an European transfers it to an European then ~he European. 
to whom the land is transferred should not be able subsequently to transfer it to 
an Indian. That is the arrangement; that is the recommendation that they 
have made. Now, Sir, the position is that for the first time there is to be 
statutory discrimination against Indians as Indians; there is to be for the first 
time a racial discrimination against Indians in a Colony administered by the 
Colonial Office. The Colonial Office cannot say that they cannot interfere with 
Kenyan affairs; they are directly responsible for the administration of Kenya. 
Kenva is not a Dominion; it is under the administration of the British Crown 
and 'therefore, Sir, tho issue raised is of fundamental importance to us Indians. 
We Indians, Sir, have got a great feeling in this matter. It is a matter of honour 
with us. It is one of those issues which affects our allegiance to the British 
erown; it is one of those issues which affects our iwst. As a very distin-
guished Leader said, we want a place in His Majesty's household, we do not 
want R place in His Majesty's stables. Therefore, Sir, I would say that strong 
representation should be made by the Government of India in regard to this 
matter to His Majesty's Government. The highlands represent the beat lands 
in Kenya and why should our countrymen, who have helped to build up thiR 
Kenya, why should they be deprived of the opportunity of acquiring land in 
Kenya 1 Why should further restrictions be placed upon them 1 Kenya onl) 
day or other will become a responsibly governed State and if it becomes a res-
ponsibly governed State, probably this highland area will be the centre of this 
responsible Government. It is therefore a matter of some importance for our 
countrymen there. I do not, t.hink that by reserving these highlands for 
European settlers His Majesty's Government will be helping the natives of 
Kenya, natives for whom His Majesty's Government profess 80 much solicitude. 
They will be merely depriving our countrymen of a most elementary right and 
they will be edtablishing a principle whieh may well destroy the very founda-
tions of this Commonwealth. Sir, we should like the Government of India, if 
I may make this suggestion, to publish their despatches to His Majesty's Gov-
ernment and the correspondence, if any, which they have had in regaril to this 
question with His Majesty's Government. With these words, I commend this 
Resolution to the unanimous acceptance of the House. Before I close, may 
I make an appeal to the European non-official Members of this House? Sir, 
the European non-official Members have always taken a very keen interest in 
the welfare of Indians abroad. The services of Sir Darcy Lindsay are too well 
known to be mentioned here. I hope, Sir, that they will show their sympathy 
with the principle of racial equality by supporting my Resolution. 

THE HONOURABLE MR. RAM CHANDRA (Government of India: Nomi-
Il8.ted Offioial): Sir, the other day when I was speaking on the Retolution 
about arrangements in the Secretariat for dealing with problem~ relating to 
Indians overseas, I said that the safeguarding of the interests of Indians who 
have left their homes and who have settled in other parts of the British Empire 
was a matter on which there was identity of outlook between the Government 
of India and the fair-minded section of the Indian public. I am glad, Sir, to 
have this opportunity of substantiating that remark byreferenee' tie· a partieut&r 
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• [Mr. ~Cbandra.] 
instanoo.. The history of the question of rostricting the grant of land to Euro-
peans only in the higlJlands of Kenya goes back to more than a quarter of acen-
tury. The history has bct'n given in brief out line by the Honourable mover and 
I do not think I should weary the House by repeating it ; but there a:re just one 
or 'two points on which I would like to lay special emphasis. It was in 1906 
and again in 1908 that. Lord Elgin who was then Secretary of State for the 
Colonies decided to continue the past practice of reserving these area8 in the 
highlands for Europeans, but he made it clear that this was being done only 
as a matter of administrative convenience and that it was not the policy of His 
Majesty's Government to impose any legal testrictiolls upon any section of His 
Majesty's subjects in the mBtt.f1r of holding land in the British Protectorates. 
Fifteen years later, Sir, the White Paper of 1923 was issued. This White Paper 
may he said to be the foundation of the policy in regard to Indians in Kenya. 
The White Paper re-affirmed t.he former decision that the practice in regard to 
the initial grants of Government land in the highlands and in regard to transfe1'8 
between persons of different races must be maintained. Indian public opinion 
which is extremely sensitive in regard to racial discrimination was greatly 
agitated over this decision. The decision was not in conformity with the decla-
ration that had been made in 1920, that is to say, three years before the publica-
tion of the White Paper, by the then Secretary of State for the Colonies, Lord 
Milner. He, speaking in the House of Lords on the 14th .July, 1920, said: 

.. IB East Africa, as in other countries under the administration of the Colonial Office, 
it has been the avowed principle and it is the definite intention of the British authoritiee 
to mete out even-handed justice between the difterent races inhabiting these territories" • 

The Government of India were also greatly diBappointe'd over the decision and 
they gave public expression to their disappointment in the Resolution which 
they issued shortly after the publication of the White Paper. The Resolution 
was issued on the 18th August, 1923 and in this Resolution the Government of 
India said: 

.. In particular they take note that the exclusion of I ndians from the highlanda 
bas not been embodied in legislation. At the !lame time they cannot but record 
their deep regret that HiR Majesty's Governm!'l1t did not feel justified in giving greater 
eftect to the recommendatiODlJ made by them and the Secretary of State for 1Ddia. 
They are conscious, however, -that they are under obligation to accept the cleoiaioa 
of Hi. ltIajesty's Government and that His :Majesty's Government cannot now be asked 
to reconsider and revise the decision whioh ",as reached after protracted deliberation. 
Neverthelees. they must rell8rve to themselves the liberty of making such representaticma 
.&I may be neoessary whenever in future a legitimate opportunity should present itMIf, 
either as a result of the> experience gained. or by challge· of eventa, or otherwise ". 

This statement made by the Government of India in a public Resolution 
'Showed that they accepted the decision contained in the White· Paper under 
·proteet. TW'elve years have now olapsed since tha.t Paper was iAued and I 
need· hardly &88nre the House that the position taken up by tM Govenunent 

. of India the~ still remains unchaJiged and unaltered. They adhere to the view 
that there should be no diScrimination against Indians in East Africa. 

I now come, Sir, to thereoommend&~D8 made by the Carter CoJ1lDlia-
.4lipn. As pointed out by.the Hcmours,ble mover, ,one of the terms of ~ereuCe 
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of this Commission was, if I may he permitted to read it again : 
.. To define the area generaUy known.. the highlands, within which per8OD8 of 

European deaceDt are to have " privilege!S poISition in aooordanCfl with the White Paper 
~~~. . 

The wOMs U privileged position" which occur in this term of reference 
were not defined but the Secretary of State in replying to a question in the 
House of Commons early this year said that he h8d informed the President of 
the Commission that the words "privileged position " implied that no person 
other than. an European shall bc ent.itled to acquire by grant or transfer a8.J'icul-
tural land in an area now to be defined or to occupy land thereon. Now, 
Sir, it is abundantly clear that, if such a provision were incorporated in an 
Order in Council, the existing position of Indians in Kenya will change and will 
change for the worse. The restrictions which were originally considered neces-
sary on grounds of administ.rative convenience will have been imposed by 
statute. Coming again to the White Paper of 1923, which made it clear 
that it was only the principle of past practice which was being maintained and 
that it was not sought to impose any legal restriction,-the White Paper 
in referring to the provisions of the Crown Lands Ordinance of 1915, to which 
objection had heen taken by Indians, said : 

.. It' cannot be claimed tha.t they amount to legal discrimination against Indiana, 
for it would be possible for the Executive Government to grant la.nd in the highlands to 
an Asiatic, or to approve of the transfer of land from an European to an Asiatic. without 
any alteration in the existing Ia.w". 

With the proposed provision in the Order in Council, this possibility of 
the Executive Government grant.ing land in the highlands to Asiatics will 
have entirely disappeared. 

I now come, Sir, to another point which is.a point to which objection may 
rightly be taken in the Carter Commission's recommendations. It is proposed 
now to reserve for Europeans a larger area than has already been alienated 
to Europeans or is availahle for alienation. The increase amounts to about 
5,000 square miles. 

A third point, Sir, whieh arises out of the Commission's recommendations 
is that there will be a further restriction placed on the transfer of land to 
Indians. Before 1906 land had been allotted to Indians in oertain farms 
which are included in thcse highlands. If the Commission's recommendations 
are accepted, the transfer of any area in those plots by an Indian to an Eu-
ropean will operate in such a way as to prevent its re-transfer to an Indian 
ever again. 

These are the three points, Sir, whioh the Government of India have been 
considering. They have engaged their earnest attention. They were under 
their consideration when there was a full dre88 debate in another place in 
March last. Since then, they have made their representations through the 
Secretary of State for India and the intensity of the feoling in this country 
on the subject has been brought to the notice of His Majesty's Government. 
In point oftime, therefore, Sir, my Honourable friend Mr. Sapru's Resolution 
is belated as the representations have heen made by tbe Government of India 
and the deep di88&tisfaction which he wants the Governor General in Council 



-[Mr. Ram ChaRdra.] 
to communicate to His Majesty's Government has already been communicat-
ed. In this dissatisfaction I can assure the Honourable mover that he has 
the support of Government. As regards his request for publication of the 
oorrespondence that bas passed between the Government of India and the 
Secretary of State, I am afraid, Sir, the subject is still one of negotiation 
and the Government of India cannot consider the question of publication 
until the negotiations have been completed. 

The Resolution was, by leave of the Council, withdrawn. 

STATEMENT OF BUSINESS. 

THB HoNOU'BABLB h D. G. MITCHELL (Leader of the House): Sir, 
I take the opportunity of supplementing the statement made by the Honour-
able Sir Jagdish Prasad on Wednesday by informing Honourable Members 
that my Resolution recommending ratification of the Draft Convention con-
cerning employment of women at night and the two small Bills which were 
laid on the table this morning will be put down for Wednesday next after the 
Criminal Law Amendment Bill, the debate on which will, &8 Honourable Mcm-
bersareaware, be oontinued on Wednesday, if it is not concluded on Monday, 

The Council then adjourned till Eleven of the Clock on Saturday. the 
21st September, 1935. 




